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{Mr. Chairman]

Under the guidance of Parliament, we
have laboured for the fulfilment of the
objectives laid down in our Constitution,
“viz., to secure for all aur citizens social,
economic and political justice. Demo-
cracy signifies a temper of mind, a sense
of humility., A true democrat must sub-
ject himself to frequent self-examination.
It is only such self-scrutiny that will save
us from feelings of infallibility and vani-
ty, which are utterly inconsistent with the
democratic spirit. In a democratic form
of Government, we all subscribe basically
to the main objective laid down in the
Constitution and may differ only as to
the manner in which the objective is to
be reached. The plan of action of every
party has necessarily to conform to the
constitutional imperative of securing so-
cial and economic justice. The party pro-
grammes may only differ in regard to the
methods to be employed, the paths to be
chosen and the pace at which progress
is to be achieved. Let us, therefore, put
our shoulders to the wheel and strive
unitedly to make a success of this exhi-
larating experiment in which we are all
engaged. I look to you all for your
valuable co-operation. For my part, 1
repeat that 1 shall strive to be fair and
impartial. 1 do hope that, with your co-
operation and goodwill, we will ensure a
standard of debate, conducted with dig-
nity and decorum, which would ensure
the smooth working of this House, and |
through this means, the due attainment
of our national goals.

I thank you all once again for your

affectionate welcome,

We shall now pass on to the business !
on the agenda paper.

MINUTES OF THE COMMITTEE ON
PUBLIC UNDERTAKINGS |

SHRIMATI PURABI MUKHOPA-
DHYAY (West Bengal): Mr. Chairman,
Sir, I beg to lay on the Table a copy |
each of the following Minutes of the Com- |
mittee on Public Undertakings :— [

(i) Minutes of the sittings of the
* Committee on Public Undertakings

!
i
i
i
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(1973-74) relating to Fifty-fifth Report
of the Committee on Hindustam Photo
Films Manufacturing Company Limited.

(ii) Minutes of the sittings of the
Committee on Public Undertakings
(1973-74) relating to Fifty-sixth Report
of the Committee on Indian Drugs and
Pharmaceuticals Limited.

[Mr. Deputy Chairman in the Chair]

THE ADDITIONAL EMOLUMENTS
(COMPULSORY DEPOSIT) BiLL, 1974—
Contd.

MR. DEPUTY CHAIRMAN : Now, we
shall take up the clause-by-clause consi-

deration of the Bill. Clause 2. There
are eight amendments.
Cleuse 2-—Definitions.
SHRI BHUPESH GUPTA  (West

Bengal): Sir, I beg to move:

3. “That at page 1, line 11, for the
figures and words “6th day of July,
1974” the words “day which Parliament
by a resolution of two-thirds of the
members present and  voting in each
House designate in  this behalf” be
rubstituted.”

SHRI DWIJENDRALAL SEN GUPTA
(West Bengal): Sir, I beg to move:

4, “That at page 2,—

(1), lines 10-11 for the words
“notwithstanding the provisions of
this clause” the word “not” be subs-
tituted ;

(ii) lines 12 to 20 be deleted;
and

(iii) line 45. after the figures
1948 the following be inserted.
namely —

‘or any increase in wages by a
bipartite or tripartite settlement
between the parties till it exceeds
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250 the limit of minimum wage as
" enunciated by the Fair Wage

Committee’s Report or by the 15th
Indian Labour Conference of the
Central Government;'.”

SHR1 S. W. DHABE (Mabharashtra):
Sir, T beg to move:

§ “That at page 3, after line 4,
following be inserted, namely :—

the

‘(vil) any increase in wages due to
production or incentive scheme, in-
cluding the schemes termed as

¢« Production Bonus Scheme;

7t

. (viii) any bonus paid to employees

'eys In new establishments getting bonus

o far the first time under the Payment
-of Bonus Act, 1965".

"SHRI N. H. KUMBHARE (Maha-
rashtra) : Sir, 1 beg to move.

ITA
[

.~ @ “That at rape 3, after line 4,
foflowing bs inscrted, namely :—

the

‘(vii} any increase in wages to an
-i employee whose total earnings do
not exceed rupecs three hundred on

or after the appointed day;.”

SHRI O. P. TYAGI (Uttar Pradesh):
Sir, I beg to move:

7. “That at page 3, after line 4, the
following be inserted, namely :—

‘(vii) any amount
employee as bonus
increased profits
with profits ;

payable to an
as a result of
or formulae linked

oo

(vii) any ex-gratia payment stem-

ming from a term or condition of
- cmployment arrived at between labour
- and management ;

(ix) any advance or loan at the

time of festivals or any other occa-

. sion of dire necessity to the employee ;
. and

I3
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(x) any amount related in any way
to a period before the appointed
day.’”

8. “That at page 3, after line 27, the
following be inserted, namely :--

“and all kinds of allowances and
salaries given to Central and State
Ministers, Members of Parliament,
Members of Legislative Assemblies
and Council T
SHRI BHUPESH GUPTA Slr, I bex
to move:

9, “That at page 3, lines 10 to 14 be
deleted.”

10. “That at page 4, line 27, the
words ‘including bonus’ be deleted.”

Y f

SHRI BHUPESH GUPTA : This relates
to clause 2. It says it shall come into
force on the appointed day. The appointed.
day means the 6th of July, 1974, The
Bill has not yet been passed. Surely it
will come later, today, into effect. The
appointed day for this law to come into
force is fixed as the 6th of July, 1974..
In other words, we have been called upon,
apart from other considerations, to aoe
cept the Government’s  contention that
such a law should be passed by Ordinance
and that there was no need for parliamen-
tary sanction before such a law is brought
into force, placing new economic burdens
on the common man and the working
people in particular, by way of what we
call the wage freeze. - -

The questions were proposed. o7

Now, this is a strange phenomenon. We
are ncw legislating to give retrospective
effect to a law which is, to say the least,
highly controversial and which has evoked
the opposition of the entire Opposition,
consisting of various shades of political
opinion in this country. Now, this 1
strongly object to.- Therefore, I have
suggested that quite apart from the fact
that I am opposed to this Bill, so far as
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,r Shii Bhupesh Gupta]

this clause is concerned, it should come
into effect on a  particular day to be
settled by Parliament and in a particular
manner. Therefore, 1 have said —

“day which Parliament by a resolu-
tion of two-thirds of the members pre-
sent and voting in each House designate
in this behalf".

Now, such a law should come really
into effect with the consent of Parliament
expressed in terms of two-thirds majority,
certainly not retrospectively, but pros-
pectively, if you want. I do not want it.
But there should be some semblance of a
democratic procedure. Only a few minu-
tes ago, Sir, you delivered an interesting
speech, indicating how you feel. And we
had also heard speeches on democracy.
We have been told what democracy is,
that democracy represents a temper. Yes,
Sir, it does represent a temper. But that
temper should not be directed against the
working people, it should really take into
account the sorrows and suﬂ‘ermgs of the
working people.

Therefore, I have suggested this amend-
ment that let vs decide by two-thirds
majority the day on which such a measure,
if at all, should come into force. That
is all so far as this amendment is con-
cerned.

Sir, T will finish speaking about all the
amendments standing in my name under
this clause. T come to amendments 9
and 10 in clause 2. On page 3 of the
Bill it is said —

“Any bonus (including incentive and
production  bonus) paid after the
appointed day...”

That is the 6th of July, 1974,

. “...at a rate over and above the
_rate at which it was last paid before
the appointed day, shall be deemed for
! the purposes of this Act, to be addi-
" tional wages ;"
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so that it could be taken away cent per
cent.

Sir, here it is that even if the
bonus had been

Now,
agreement to give the
arrived at earlier, it is covered. Sup-
pose the agreement to give this bonus
had been arrived at earlier than the 6th
July, 1974, then it should not be covered
if it is paid after the 6th July,1974. This
is o sttange way of making a provision.
Therefore we say that it is a wholesale
attack on the workers, on the earnings of
the working people, at a time when they
are fighting for additional wages and in-
crements in their salaries with a view to
at least approaching or trotting behind the
galloping prices, for which the Govern-
ment is responsible. Here I find that the
Jovernment, instead of allowing this to
be given to them, including those things
which had been agreed to be given be-
fore the Act came, now wants to take
away the fruits and results of the prior
agreements, agreements which had been
arrived at even before this Ordinance came
into force on the 6th of July, This is
preposterous. Therefore, I say that these
few lines should be deleted from that
clause. These are two of my amend-
ments, and the other one is consequen-
tial, zbout bonus.

SHRI DWIJENDRALAL SEN GUPTA:
So far as my amendments are concerned,
I would like to amend Explanation I by
deleting the words  “notwithstanding the
provisions of this clause” and in its place
putting the word “not”. It will then read
like this:

“Where payment of dearness allow-
ance is linked to a cost of living index
or any other factor, any automatic pay-
ment, after the appointed day, of dear-
ness allowance in consequence of any
rise in such cost of living index or in
consequence of any change in such
other factor, shall not be deemed to
be the additional dearness allowance.”

If it is deemed to be dearness allowance,
then straightway 50 per cent of it is taken
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away by the Government and is deposited.
Now in many concerns, there is a standing
scheme for dearness allowance. For exam-
ple, in West Bengal there is the Bengal
Chamber of Commerce scheme. Nobody
knows what his dearness allowance is. He
only knows that it falls or rises with the
fall or rise in the price index number.

That has been the position. There is
no change. The scheme is there. The
employee is getting something from a
scheme which was introduced sometime in
1947 or 1948, It is no addition. We talk
of addition only when something new is
done. It is being done in pursuance of
a scheme. Similarly there are agreements
like the engineering award under which
such things are done consequent upon any
rise in the price index number. I think
in such cases it should not be taken as
“additional dearness allowance”, That is
why I have moved this amendment. As

regards Explanation II, it is absolutely to

be deleted. There cannot be any justi-
fication for it. (Time bell rings) It says :

“For the purpose of computation of
the additional dearness allowance in re-
lation to an employee who enters into
any post after the appointed day, dear-
ness allowance payable immediately be-
fore the appointed day in relation to
such post shall be deemed to be the
dearness allowance payable to such em-
ployee as if he were holding that poest
on the aprointed day and any excess
aver and above such dearness allowance
shall be deemed, for the purposes of the
Act. to be the additional dearness allow-
ance in relation to such emnloyee.”

(Time bell rings)

A man is employed and at the
time of his employment, he gets
certain things, but his salary will be deem-
ed to be *“additional” by taking note of
what the position was prior to July 6.
‘There is nothing “additional” which can
arise there.

MR. DEPUTY CHAIRMAN: Mr. Sea
Gupta, you will have to wind up.

SHRI DWITJENDRALAL SEN GUPTA :
How can I make my point ?
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MR. DEPUTY CHAIRMAN: You are
speaking on the amendment; remember
that. You are not speaking on the Bill.

SHRI DWIJENDRALAL SEN GUPTA :
Yes, but 1 have to convince the other
side. I may not be as intelligent as you
are.

MR. DEPUTY CHAIRMAN: Mr. Sen
Gupta, there is the limitation of time.

SHRI DWIJENDRALAL SEN GUPTA :
There is limitation of time, but I think
there is no rationing of time.

MR. DEPUTY CHAIRMAN : You may
take one more minute,

SHRI DWHENDRALAL SEN GUPTA :
How can I speak for one minute or two
minutes and finish an important amendment
lof complicated nature. You cannot stop
me in this fashion. .

MR. DEPUTY CHAIRMAN: Then 1
shall stop you.

SHRI DWIJENDRALAL SEN GUPTA:
Then there is another point. ..

MR. DEPUTY CHAIRMAN: Mr. Sen
Gupta, if you are not stopping, I am
calling the next speaker, Mr. Dhabe, to
move his amendment.

SHRI DWIJENDRALAL SEN GUPTA:
I will not stop.

MR. DEPUTY CHAIRMAN: Either
you are finishing in one minute or I shall
stop you.

SHRI DWIJENDRALAL SEN GUPTA :
No, I will not stop. You can call the
Marshal. You are not a bara sahib here.
What is this 2 I am moving my amend-
ment. And you will not allow me time.
I will not stop. You can call the Mar-
shal.

MR. DEPUTY CHAIRMAN : Why
should I call the Marshal. You should also
! behave. I am giving you one minute.
| Please finish.
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SHRI DWIJENDRALAL SEN GUPTA : 1o them.

No. Everytime I see this. .

MR. DEPUTY CHAIRMAN: Every-
time you take more time.

SHRI DWIJENDRALAL SEN GUPTA -
This is a lic. You are wasting my time
by interrupting me. You show indulgence
to Mr. Bhupesh Gupta and Mr. Raj-
paryn. But when T am moving an
amendment, you do not allow me time

MR. DEPUTY CHAIRMAN : You have
spoken on one amendment more than
Mr. Bhupesh Gupta. ..

SHRI DWIJENDRALAL SEN GUPTA:
Don’t think I am herc on your charity.

MR. DEPUTY CHAIRMAN: But you
have no monopoly here. Now nlease sit
down.

SHRI DWIJENDRALAL SEN GUPTA:
If you say ‘sit down’ I shall stand up. 1
shall not sit down. I shall keep stand-
ing.

MR. DFPUTY CHAIRMAN:
citline Mr. Dhabe to
ment.

T am
move "his amend-

SHRI S. W. DHABE: Sir,. ..

SHRI DWIJENDRAULAL SEN GUPTA :
1 walk out in protest.

\A¢ this stage the horn. Member left the

Chamber.}
SHRI S. W. DHABE: Sir, item 10
relates to incentive  bonus. The other

thing is, this Act should not apply to
certain cutegories of employees, employecs
whose employment is seasonal, temporary,
casual, badli, substitute or work-charged
or to employees whose salary is less than
Rs. 300 per month. As regards
the, categories of daily-waged and work-
charged employees it is very difficult to
kcep accounts and no useful purpose will
be served by making this Act applicable

{(RAJYA SABHA]

(Compl. Deposit) Bill, 1974 32

So far as the first amendment
is concerned, I would only invite the
attention of the Finance Minister to sec-
tion 16 of the Payment of Bonus Act
which makes it applicable to the employees
in new  establishments only after five
years. Under Payment of Bonus Act in
the sixth year the accounting starts, that
is, sixth year will be the accounting year,
and this year if it is made applicable, those
getting bonus first time will be deprived
of bonus. Bonus is a great economic incen-
tive. Bonus at least should not be denied
to them in any form. If there should be
enough fair price shops for all employees
and industrial workers. The workers are
ready to fight inflation. They only want

things, daily necessities, at reasonable
prices. [ appeal to Finance Minister to

bring an ordinance or legislation for such
fair price shops. I therefore suggest that
these two amendments be accepted.

SHRI N. H. KUMBHARE : My amend-
ment only seeks to toke away from the
purview of this Bill the small wage-earners.
Of course, the intcntion of the Bill is
very clear. But then workers who are paid
under Minimura  Wages Act are only
governed by  this Bill. But there are
other categories of workers who are mnot
covered by this stotutory wage | may
mention the workers employed in planta-
tions. It is truc that minimum wage is
applicable to plantations. But now their
wages are not governed by  Minimum
Wages Act. Their wages are pgoverned
by an agreement. Thai is the provision.
Of course, T am subject to correction. I
may be wrong. I examined the position.
I do not find small wage-ecarner being
excluded from the purview of the Act if
he is not governed by the statutory pro-
visions of the Minimum Wages Act. Now,
a worker getting Rs. 300 will be required
to pay the increase which he will get.
My object is to remove this anomaly.
The anomaly is of a very serious nature
and because of a lapse in the Bill those
small wage-earners who are not covered
by the Minimum Wages Act will Ete
required to pay ihe increase.
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AR AR gty wEEy,
&mwamﬁamwmﬁa‘twm
feg & =g =Tigm fF saw gz S FAIQ
g afaF 9 ¥, S%T B W OTFL &
e Y faw gFr & W1 5 oam g
A & 1 99 AT 9 HOC fwEy FEATQ
# g fR7 @ A AR T g IAW
¥ AEl Arar § 1 IE Ay A gHgE waa
#T fomr s ar A 9x FaAad fearfse
# g N ATH GTU ¥, AT A g 1 WK
Tz g wife g w91 &Y, 99w 3o faw
wr -l FAard w R AegR @--
d1 dg W AW § Uvs§ee g Wl Ae |

@ ag & & war wege A wrfas
foewy & Fo &M F gad § wcEngA
FF F7 gftzFor § Fr§ gAAmm @ § AL
™WA® & A W Fe AT ueare
foqar &, @t K gwaar g & s@waw &
AT At ATH A GTT F AR agr HAT
Fifgd 1 Sq Wm wRAwe FfAA, T ATET
FIeT g |

0 aw & ag wn o § 6
any advance or loan at the time of
festivals or any other occasions of dire
necessity to the employee.

37 gwmfa Sff, 97 & O GF § AR
IR & X 9X & Fgar =g § F e
Y o guiger @R &, O 9g F wagdl &0
fadw &7 ¥ d9a varssd faaar § sk Og
faiw ®9 ¥ 30 a@gR & fav & fasar g
afer #vX oW Sea@ ghn e W, ar
Iq uTq & wewa W oSEar ) § Fagr
e ¥ gTAT FeN (R oW TR 9 I A
1 TEd wfRT FX A, a1 AAF T=0 T |
T AT F A 9K Tq TS F A
foqar &, S¥ 93 Az @@ @nr TE e
aifea

@O T § ag frasT s 9wgar g5
any amount related anyway to a period
before the appointed day.

42 RS§/74—2 : -
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S sy fen fear @, 99 ofgy R
W9 Fge A Tifgd 1 arfe e afw sy -
foer &% 1 7= N wH g Sy Afg@

# o wgm ATEw ¥ fawiw w & sdew
FIAT IEATE FiF I @ arg F AN
oo W A oo fRodm o marewrfa
§ @ g e e ¥ waw F
57 o1 | & A G wew A7 IEA Ay
a1 ¥ w9 yawdw g fF 97 9w
IR B AT g9 | g A AT AwA A
we Tafreex 3, iz & &ad & owo
TFo o § IT &1 AT AT FF AT @ g,
9 9T Y af faw @y gmr wfgdw o &
gaear g 5 smawr g7 o) ¥ qF Fear ard
s o 27 @70 @ @ W A AT FW
grmfa ® fag #edr St § oAdra #AT
agm § B fagy fafqed & uwde 9o
2, UHo THo UWo ¥, I9 AT v FF faw
avy g =ifEd 1 ag faa F=w Aorgdd 9%
g d@ifmig 7 ™ s afew sTgg Al F
TR ag faw @ feam s wfgd 0

¥ < wiET qg ¥

“and all kinds of allowances and
salaties given to Central and State
Ministers, Members of Parliament and
Members of legislative Assemblies and
Councils”.

fraq st fafreed, Bvad % miiaETar,
ag We 2T Hfaemy o wifaew,
g7 9x 73 faa@ @ng gar wanfeh o ag W
dgaaw g A & wew www g Fofa
ﬂﬁﬂsﬂfmm%?ﬁmmﬁﬁ
B F ‘

MR. DEPUTY CHAIRMAN: Now 1
will put the amendments to vote... ~ .

SHRI NIREN GHOSH (West Bengal)
I am to speak on this amendment.
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[Shri Niren Ghosh.]

Bhupesh Gupta's
he should have
also. ..

Sir, 1 support Shri
amendment. But 1 feel
added the word “curtaiiment”

SHRI BHUPESH GUPTA : That is the
first amendment.

SHRI NIREN GHOSH: Because it is
not economic development, but it is “eco-
nomic curtailment”.

Then, why this retrospective  effect ?
1 can only say that when the workers were
defrauded to the extent of Rs. 381 per
worker, it was found that there was no re-
trospective effect and they did not get a
single penny. Now, another fraud has
been detected: A sum of Rs. 54 per wor-
ker would be due for a number of years.
Now, whether at all it would be given or
it would have retrospective effect, nobody
knows. So, in the case of the employers,
the position of the Government is that
they must be protected. There is no re-
trospective effect for repayment if  the
workers’ wages are reduced. When the
workers’ wages are cut, slashed and fro-
zen, you are very open-minded. So, this
is only for the economic curtailment of
the country and not for the economic de-
velopment of the country. The character
of the Bill is, of course, anti-Indian and it
is an anti-Indian Bill. That is why I
support the amendment and I do not want
to waste words at this stage. I will have
my say at the time of the Third Reading.

MR. DEPUTY CHAIRMAN: Yes, Mr.
Minister, you can say if you want to say
anything.

THE MINISTER OF FINANCE (SHRI
Y. B. CHAVAN): Sir, I find that the
large number of amendments that are there
can be made into two or three categories.
One set of amendments aims at completely
negativing the purpose of the Bill and, na-
turally, I am not expected to accept them.
Most of the amendments or all of the
amendments including those of Mr. Bhu-
pesh Gupta are in that category. Some of
the amendments are such that possibly they

[RAJYA SABHA]

(Compl. Deposit) Bill, 1974 36

would not have become necessary if the
honourable Members had rather carefully
heard my speech here when I introduced
this Bill. For example, the suggestion for
loans and advances or for any payment to
be made in case of hardships is not neces-
sary because these advances are not con-
sidered to be additional wages and we have
already made certain provisions for pay-
ments in case of hardships. Then there is
an amendment mentioning about the Mem-
bers of Parliament and Ministers, etc. This
is meant for the employees, private emp-
loyees or the Government employees and
I would like to remind the honourable
Member who moved the amendment that
neither a Member of Parliament nor a
Minister is an employee and that they are
the representatives of the people here. Sir,
after approving of this Bill, I do not think
any Minister or any group of Members of
Parliament or of any Assembly would try
to grant themselves any additional wage or
any additional dearness allowance—they do
not get any DA—or any allowance. In
view of this, I do not think that these
amendments can be accepted.

N ]

Well, Sir, the other amendments are
there. But I do not think they are meant
either to implement the Bill or amplify the
Bill or clarify the Bill. Therefore, I cannot
accept any of these amendments.

MR. DEPUTY CHAIRMAN: The ques-
tion is:

3. “That at page 1, line 11, for the
figures and words ‘6th day of July,
1974, the words day which Parliament
by a resolution of two-thirds of the
members present and voting in each
House designate in this behalf’ be substi-
tuted.”

The motion was negatived.

MR. DEPUTY CHAIRMAN:
question is:

The

4. “That at page 2,—~—

(i) lines 10-11, for the words not-
witkstanding the  provisions of this
clause’ the word ‘not’ be substituted;
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(ii) lines 12 to 20 be deleted; and

(iii) lines 45, after the figures
“1948” the following be inserted,
namely, “or any increase in wages by
a bipartite or tripartite settlement bet-
ween the parties till it exceeds the
limit of minimum wage as enunciated
by the Fair Wage Committee’s Report
or by the 15th Indian Labour Com-
mission of the Central Government :”

The motion was negatived.

TThe amendment (No. 5) was, by leave,
withdrawn.

MR. DEPUTY CHAIRMAN: The ques-
tion is:

6. “That at page 3, after line 4, the
following be inserted, nmamely:—

(vii) any increase in wages to an
employee whose total earnings do not
exceed rupees three hundred on or
after the appointed day;”.

The motion was negatived.

MR. DEPUTY CHAIRMAN * The ques-
tion is :

7. “That at page 3, after line 4, the
fcllowing be inserted, namely, :

“(vii) any amount payable to an
employee as bonus as a result of in-

creased profits or formulae linked
with profits;
(viii) any ex-gratia payment stem-

ming from a term or condition of
employment arrived at between
labour and management;

(ix) any advance or loan at the
time of festivals or any other occa-
sion of dire necessity to the employee;
and

t For text of the amendment vide col.
25 ... supra.
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(x) any amount in any way
to a period before the appointed
day.’ ' - .-

The motion was negatived.

MR. DEPUTY CHAIRMAN
question is :

: The

8. “That at page 3, after line 27, the
following be inserted, namely,

and all kinds of allowances and

salaries given to Central and State
Ministers, Members of Parliament,
Members of Legislative Assemblies

and Councils.” *

The motion was negatived.

st WA @it : s, oF faee, |
N 99wl 79 @ oY A T §

|t TR (I9T W3W) s gige
HTH HTET | AW S FY gaar Afgsre &, 3
qMed d WYY GHSHE FT A9 §F Ad | AW

-

3% weax afg
TR wE Har
AT ATy T |
St JeawmEid : d AT IR q, JHg T8
AT AET T |

MR. DEPUTY CHAIRMAN :
question is :

(st smmiwT dfew) -

The

9. “That at page 3, lines 10 to 14 be
deleted.”

The House divided.

MR. DEPUTY CHAIRMAN : Ayes—22:
Noes—103.

AYES—22

Ahmad, Dr. Z. A.

Barman, Shri B. D.
Ghosh, Shri Niren
Goray, Shri N. G.
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Edpta, Shri Bhupesh
Koya Shri B. V. Abdula
Kumaran, Shri S.
Kumbhare, Shri N. H.
Lakshmanan, Shri G.
Mariswamy, Shri S. S.
Mathew Kurian, Dr. K,

Prasad, Shri Bhola
Raha, Shri Sanat Kumar

Rajnarain, Shri -
Refaye, Shri A. K.
Roy, Shri Kalyan

Roy, Shri Monoranjan
Shekhawat Shri B. S. -
Sin-h-a, Dr. Ramkripal
Swamy, Shri Subramanian
Tyagi, Shri O. P.
Varma, Shri M. P.
NOES—103

Abid, Shri Qasim Ali
Adivarekar, Shrimati Sushila Shankar

Alva, Shrimati Margaret
Amla, Shri Tirath Ram

Anandam, Shri M.
Arif, Shri Mohammed Usman

Avergoankar, Shri R. D, J.
Berwa, Shri Jamna Lal
Bhagwati, Shri B. C.

Bhardwaj, Shri Jagan Nath

Bhatt, Shri Nand Kishore

Bisi, Shri P. N.

Bobdey, Shri S. B.

Borooah, Shri D. K.
Buragohain, Shri Nabin Chandra
Chakrabarti, Dr. R. K,
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+ Chandra Shekhar, Shri
1 Chaturvedi, Shrimati Vidyawati
| Chaudhari, Shri N. P.

Chaurasia, Shri S. D. S.

Chundawat, Shrimati Lakshmi Kumari
Dhabe, Shri S. W.

Dikshit, Shri Umashankar

Gadgil, Shri Vithal

Gujral, Shri I. K.

Himmat Singh, Shri

| Imam, Shrimati Aziza

| Joshi, Shri Jagdish

Kalaniya, Shri Ibrahim
Kalp Nath, Shri
Kalyan Chand, Shri
Kamble, Prof. N. M.

| Khan, Shri Khurshed Alam

Khan, Shri Magsood Ali
Kollur, Shri M. L.
Krishan Kant, Shri

Kulkarni, Shri A. G.

Kulkarni, Shrimati Sumitra G.
Lalbuaia, Shri

Mahanti, Shri B, K.

Majhi, Shri C. P.

Makwana, Shri Yogendra
Malaviya, Shri Harsh Deo
Mali, Shri Ganesh Lal

Mehta, Shri Om
Mishra, Shri R. K.

Mukherjee, Shri Pranab
Mukhopadhyay, Shrimati Purabi
Mulla, Shri A. N.

Munda, Shri B. R.
Murthy, Shri B. P. Nagaraja
Musafir, Shri Gurmukh Singh
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Narasiah, Shri H. S. ‘
Nawal Kishore, Shri B R
Nizam-ud-Din, Shri Syed
Nurul Hasan, Prof. S.
Pai, Shri T. A.

Panda, Shri Brahmananda
Parashar, Shri V. R.

Patil, Shri Deorao
Pradhan, Shrimati Saraswati
Punnaiah, Shri Kota

Puri, Shri D. D.
Rachaiah, Shri B..

Raju, Shri V. B.

Rao, Shrimati Rathnabai Sreenivasa
Rao, Shri V. C. Kesava

Reddi, Shri K. Brahmananda
Reddy, Shri Janardhana

Reddy, Shri K. V. Raghunatha
Reddy, Shri Mulka Govinda
Roshan Lal, Shri

Saleem, Shri Mohammad Yunus
Sangma, Shri E. M.

Sardar Amjad Ali, Shri

Savita Behen, Shrimati

Seyid Muhammad, Dr. V. A.
Shah, Shri Manubhai
Sharma, Shri K. L. cLo
Shastri, Shri Bhola Paswan
Shilla, Shri Showaless K.

Sl

Shyamkumari Devi, Shrimati

e gy |
Singh, Shri I. T. ‘ '
Singh, Shri Mahendra Bg_k;_a_q!q_r

" Singh, Shri Mohan ‘l KRR ETH L

LARYAR)
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Singh, Shri Niranjan ‘
Singh, Shrimati Pratibha

Singh, Shri Ranbir Lt e
Singh, Shri Sultan

Singh, Shri Triloki

Sinha, Shri Awadheshwar Prasad
Sukhdev Prasad, Shri

‘Sultan, Shrimati Maimoona
Thakur, Shri Gunanand

Tilak, Shri §. S.

Tiwari, Shri Shankarlal

Tiwary, Pt. Bhawaniprasad

Totu, Shri G. C.

Tripathi, Shri Kamlapati

Trivedi, Shri H. M.

Varma, Shrimati Narayani Devi Manaklal

Venigalla Satyanarayana, Shri ., AT

-

Wajd, Shri Sikander Ali B

The motion was negatived.

MR. DEPUTY CHAIRMAN : The
question is :

10. “That at page 4, line 27, the
words ‘including bonus’ be deleted”.

The morion was negatived.

MR. DEPUTY CHAIRMAN : The
question is :

“That clause 2 stand part of the Bill.”
The motion was adopted.

Clause 2 was added to the Bill.
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Clause 3—Persons to whom this Act

applies.

SHRI S. W. DHABE : Sir, I beg to

move:—

11. “That at page 5, after line 33, the
following be inserted, namely :—

‘Provided that nothing in this Act
shall apply to the category of employ-
ees whose emolument is seasonal, tem-
porary, casual, badli, substitute or
work-charged or to those employees/
workmen whose salary is less than
rupees three hundred per month.’ ”

SHRI MONORANJAN ROY (West
Bengal) : Sir, I beg to move :

12. “That at page 5, after line 33,

the following be inserted, namely -—

‘Provided that nothing in this Act

shall have effect in respect of an

employee whose wages, including the

additional dearness allowance and

, . the additional wages, do not exceed
rupees two thousand a year. ™

SHRI O. P. TYAGI :
move :

13, “That at page 5, after line 33, the
following be inserted, namely :(—

‘Provided that any employee of the

foregoing bodies, not wishing to avail
of the:

of this scheme may opt out
scheme by conveying his wish to his.
“employer in writing.! ” :

The questions were proposed.
SHRI MONORANJAN ROY : Sir, in
this clause I want to add :

“Provided that nothing in this Act
shall have effect in respect of an emp-
loyee whose wages, including the addi-
tional dearness allowance and the addi-
tional wages, do not exceed rupees two
thousand a year”.

[RATYA SABHA]

Sir, I beg to!
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I want the poor employees should not be
fleeced and I want to exclude from the
purview of this measure those people who
got less than Rs. 2,000.

SRS @i ¢ =iEe, {3 ST ag
2 (%99 5 9T e 33 ¥ AT I ET J14—-
“Provided that any employee of the
foregoing bodies, not wishing to avail of
this scheme may opt out of the scheme

by conveying his wish to his employer
in writing.”

JUFUYT a8 § 5 ag o fawdw fgw

L T T T 3w A e wvE AegT A

g 9% & ey ofifeafady o1 sharsa)
F PO A WA wIfHA @ T =mgar ar
san 78 g faad wfew fs ag w fadas
F AT ¥ a9 g | A gmad g fEoamw
7 we &1 oy wmw g f§ faw we
WEIET TAT BE A BT 3T AT FA FA |

SHRI BHUPESH GUPTA : All that
we want is that it should be really left to
the people to come into the scheme. The
clause says who are the employees who
will be covered. I am providing here that
if anyone does not like to be included in
this scheme he should be allowed to go
out of the scheme and not be covered by
the Act.

I can tell my friends that after the Divi-
sion on clause 2 now I believe they can
go and have a little sip of coffee. Wec
shall send for you later.

TAmendment No. 11  was, by leave,
withdrawn.
MR. DEPUTY CHAIRMAN The

question is-—

12. “That at page 5, after line 33, the
following be inserted, namely:—

‘Provided that nothing in this Act
shall have effect in respect of an
employee whose wages, including the

t For text of the amendment vide col. 43
supra.
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additiona! dearness allowance and the

additional wages, do not exceed
rupees two thousand a year. ”

The motion was negatived.

MR. DEPUTY CHAIRMAN : The

question is—

13. “That at page 5, after line 33, the
following be inserted, namely :—

‘Provided that any employee cf
the foregoing bodies, not wishing to
avail of this scheme may opt out of :
the scheme by conveying his wish to
his employer in writing.” ”

-4

~. The motion was negatived.

[31 AUGUST 1974}

Amendment No. 14 was barred.

MR. DEPUTY CHAIRMAN The
question is:—
“That clause 3 stand part of the
Bill.”

The motion was adopted.
Clause 3 was added to the Bill.
Clause 4 was added to the Blil.

Clause 5—Additional Wages Deposit Ac-
count and Additional Dearness Allowance
Deposit Account

SHRI O. P. TYAGI : Sir, I move :

15. “That at page 6, line 6, for the
word ‘Compulsory’ the word ‘Voluntary’
be substituted.

st s ot @ gty Sy, sed g9y
Ty 1w o AF FgA 2 A A g fF
‘Foead’ W wex foam gAr § T A IR W
MY ‘qrEmed’ HE | FIORT AT AT
Ty § frogw fodt & FoC @A
Qg FTFE FW FAC | Yow Fhe-

i ¥ FE Y wog W wfrw gEr
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1% dt ag Wi g &% Wi F w7
fie S oo deewdr R foaET § gEay g
W WY qreEd wer qun § dr g fagas
SR wEEQ &9 ST |

The question was proposed.

SHRI BHUPESH GUPTA : Sir, it is
the same amendment. All that we say is,
instead of ‘compulsory’ the word ‘voluntary’
should be used. I have already voluntarily
asked for some time to speak on this and I
hope you will compulsorily grant some
time to speak on it.

Sir, if the Government thinks that some
savings of the people have to be gathercd,
for whatever reasons they have in mind,
then leave it to the people.  There are
people in the top income brackets, who
will be in a position to voluntarily depo-
sit. But the people at the bottom
in the lower income brackets, are not
in a position to meet even their demands
of the life as a result of rise in

prices.
They do not have any saving. In fact,
many of them borrow and live. And in
this category of people, employees ap-

proximately account for two million and
the workers for 10 million. Now they
are being forced to deposit when they
need money to meet the rise in prices, and
they do not have enough to meet the rise
in the prices. Therefore, it is absolutely
unjust and undemocratic. People are not
lacking either in good sense or in patrio-
tism. Those who have good money and
are able to save will not invest with the
Government or leave with the Govern-
ment. This is in a way undemocratc. Be-
sides, it is a consumption cut. And, Sir,

- the reports published onlv the other day

show how the consumption of certain es-
sential goods by the working people, the
masses, has gone down. And the United
Nations institutions also published figures
to show how the cunsumption of milk, oil,
eggs, etc. by the common man in the de-
veloping countries 1s going down as a
result of inflation. It means, they are
being under-pourished. they are not get-
ting the sustenance which they should get.
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[Shii Bhupesh Gupta.]

1
I am not mentioning here about the deve-\
loped countries. Therefore, Sir, I say that
it is most cruel to impose a cut on people
who are starving, who are undergoing
malnutrition. who do not have enough
calories to sustain and who do not havc

‘the bare necessities of life to live a decent,
Jliving.

This is anti-domocratic, anti-people |
and anti-working class, of course, charac-
terising in some aspects of the character
of this Government. But this is extremely
objectionable and harmful and as such, it
has to be opposed. Therefore, I suggest
that if you have any democratic sense left
in you, then you should leave it to the
people to understand the problem. Let
them save and deposit voluntarily if they
so wish. At the same time why have you
left the upper classes? I am not going

[RAJYA SABHA]

into that. As you know, smugglers are
in Delhi. Well, nobody thinks to put a
cut on them, nobody thinks to put a com-
pulsory cut on them. They are voluntarily
going round and voluntarily being met by
our Ministers and friends opposite-——some
friends opposite, not all. Therefore, [
say, Mr. Chavan, democracy demands that
you accept this suggestion. The scheme
of freeze is reprehensible as it is. Let it
be left to the option of the people. Let
those who would like to deposit, de-
posit. Those who are not in a  posi-
tion to deposit, the poorer sections of
people, should not be compelled by the

force of law to make deposits which can
only result in a cut in their consumption
and standard of life, and which would
cause much suffering to the people whe
are already suffering.

SHRI NIREN GHOSH: Sir, I want to
say a few words.

MR. DEPUTY CHAIRMAN: Mr Niren
Ghosh, you were not in the House.

SHRI NIREN GHOSH: Sir, I was just

re.

MR. DEPUTY CHAIRMAN: But, I did
not see you.

"“SHRI NIREN GHOSH But, I came in
* proper time.” 7
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Sir, what I want to say is this. The
working people are struggling to keep their
bones and skin together. So, this is emi-
nently reasonable. If you want this skin
to be taken away and only bones to be
shown to you, then, of course, you may
not accept this amendment. So, Mr. Bhu-
pesh Gupta’s amendment provides an es-
cape route for them to keep their bones
and skin together. If this option is not
given to the workers their skin would be
taken away and only bones you will see.
That is why I support this amendment.

MR. DEPUTY CHAIRMAN: The ques-
tion is:

15. “That at page 6 line 6, for the
word ‘Compulsory’ the word ‘Voluntary®
be substituted.

The House divided.

MR. DEPUTY CHAIRMAN : Ayes—éO,

Noes—107.

AYES—20

Ahmad, Dr. Z. A.
Barman, Shri B. D.
Ghosh, Shri Niren
Goray, Shri N. G.
Gupta, Shri Bhupesh
Kumaran, Shri S.
Kumbhare, Shri N. H.
Lakshmanan, Shri G.
Mariswamy, Shri S. S.
Mathew Kurian, Dr. K.
Prasad, Shri Bhola

Raha, Shri Sanat Kumar
Rajnarain, Shri

Roy, Shri Kalyan
Roy, Shri Monoranjan
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Shekhawat, Shri B. S.
Singh, Shri I. D.
Sinha, Dr. Ramkripal
Tyagi, Shri O. P.
Varma, Shri M. P,

NOES—107 P

Abid, Shri Qasim Ali
Adivarekar, Shrimati Sushila Shankar
Alva, Shrimati Margaret 7
Amla, Shri Tirath Ram
Anandam, Shri M.
Arif, Shri Mohammed Usman
Avergoankar, Shri R. D. 1.
Berwa, Shri Jamna Lal .
Bhagwati, Shri B. C.
Bhardwaj, Shri Jagan Nath
Bhatt, Shri Nand Kishore
Bisi, Shri P. N.
Bobdey, Shri S. B.
Borooah, Shri D. K.
Buragohain, Shri Nabin Chandra
Chandra Shekhar, Shri
Chaturvedi, Shrimati Vidyawati
Chaudhari, Shri N. P.
Chaurasia, Shri S. D. S.
Choudhury, Shri N, R. M
Chowdhary, Shri C. L.
Chundawat, Shrimati Lakshmi Kumari
' Pas, Shri Balram ‘ ‘
Das, Shri Bipinpal EUEIR
4Phabe, Shri S, W.
" Dikshit, Shri Umashankar
J
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Gadgil, Shri Vithal \ = -
Gujral, Shri I. K.
Himmat Sinh, Shri
Imam, Shrimati Aziza S
Jain, Shri Dharamchand

Joshi, Shri Jagdish

Kalaniya, Shri Ibrahim

Kalp Nath, Shri P
Kalyan Chand, Shri

o

Kamble, Prof. N. M. .7

Khar, Shri Khurshed Alam
Khan, Shri Magsood Ali
Kripalani, Shri Krishna
Krishan Kant, Shri

Kulkarni, Shri A. G.
Kulkarni, Shrimati Sumitra G.
Lalbuaia, Shri

Mabhanti, Shri B. K.

Majhi, Shit C. P.

3!

Makwana, Shri Yogendra
Malaviya, Shri Harsh Deo .

Mali, Shri Ganesh Lal
Mehta, Shri Om RSN
Mishra, Shri R. K.

O

Mukherjee, Shri Pranab
Mukhopadhyay, Shrimati Purabi
Mulla, Shri A. N.

Munda, Shri B. R. o ks
Murthy, Shri B. P. Nagaraja

Musafir, Shri Gurmukh Singh
Narasiah, Shri H. S. EC I Nty
Nawal Kishore, Shri , (. oy

Nizam-ud-Din, Shri Syed

NECDETI (S
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Nurul Hasan, Prof. S.
Panda, Shri Brahmananda
Parashar, Shri V. R.

Patil, Shri Deorao

Pradhan, Shrimati Saraswati
Punnaiah, Shri Kota

Puri, Shri D. D.

Rachaiah, Shri B.

Raju, Shri V. B.

Rao, Shrimati Rathnabai Sreenivasa

Reddi, Shri K. Brahmananda
Reddy, Shri Janardhana
Reddy, Shri K. V. Raghunatha
Reddy, Shri Mulka Govinda
Roshan Lal, Shri

Saleem, Shri Mohammad Yunus
Sangma, Shri E. M.

Sardar Amjad Ali, Shri
Savita Behen, Shrimati

Seyid Muhammad, Dr. V. A.
Shah, Shri Manubhai

Sharma, Shri K. L.

Shastri, Shri Bhola Paswan
Shilla, Shri Showaless K.
Shukla, Shri M. P.
Shyamkumari Devi, Shrimati
Singh, Shri Inder

Singh, Shri I. T.

Singh, Shrimati Jahanara Jaipal
Singh, Shri Mahendra Bahadur

Singh, Shri Mohan
Singh, Shrimati Pratibha

Singh, Shri Ranbir

Singh, Shri Sultan

Singh, Shri Triloki

Sinha, Shri Awadheshwar Prasad
Sukhdev Prasad, Shri .
Sultan, Shrimati Maimoona
Thakur, Shri Gunanand

Tilak, Shri J. S.

Tiwari, Shri Shankarlal

Tiwary, Pt. Bhawaniprasad
Totu, Shri G. C.

Tripathi, Shri Kamlapati
Trivedi, Shri H. M.

Varma, Shrimati Narayani Devi Manak-
lal

Venigalla Satyanarayana, Shri
Wajd, Shri Sikander Ali

The motion was negatived.

MR. DEPUTY CHAIRMAN: The ques-
tion is:

“That clause 5 stand part of the Bill.”
The motion was adopted.

Clause 5 was added to the Bill.

Clause 6—Duty of employer or other

person to make deductions of additional

wages and additional dearness allowance
from emoluments

SHRI MONORANJAN ROY: Sir, I
beg to move:

16. “That at page6,—

(i) line 19, for the words ‘one year’
the words ‘three months’ be substi-
tuted; and

(i) line 22, for the words ‘two
years’ the words ‘three months’ be
substituted.
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SHRI O. P. TYAGI: Sir, I beg to move:

17. “That at page 6, line 22 for the
words ‘two years' the words ‘one year’
be substituted.”

18. “That at page 6, lines 29 and 30,
the words ‘and one-half of the addi-
tional dearness allowance’ be deleted.”

19. “That at page 6, lines 32 and 33,
the words ‘and the Additional Dearness
Allowance Deposit Account, respectively’
be deleted.”

20. “That at page 6, line 38, the
words ‘and one half of the additional
dearness allowance’ be deleted.”

21. “That at page 6, lines 42 and 43,

. the words ‘and the Additional Dearness

" Allowance Deposit Account, respectively’
be deleted.”

) 22. “That at page 7, lines 5 and 6, the
words ‘and one-half of the additional
dearness allowance’ be deleted.”

23. That at page 7, lines 8 and 9, the
words ‘and the Additional Dearness
Allowance Deposit Account, respectively’
be deleted.”

24. “That at page 7, lines 11 and 12,
the words ‘and one-half of the additional
.:, dearness allowance’ be deleted.”

25. “That at page 7, lines 15 and 16,
the words ‘and the Additional Dearness
Allowance Deposit Account, respectively’
be deleted.”

26. “That at page 7, after line 16, the
following be inserted, namely:—

‘Provided that in a case where the
employee gets a consolidated pay, the
additional amount shall not be count-
ed as his wages only, but an appro-
priate portion of it shall be considered

(R 1)

as Additional Dearness Allowance’.

27. “That at page 7, after line 23, the
following be inserted, namely:—

‘(d) the Central and State Govern-
ments, the Secretaries-General of Lok

[31 AUGUST 1974]
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Sabha and Rajya Sabha and Secrc-
taries of all other State Legislatures
in India shall, as and when salaries
and any or all types of allowances are
disbursed to Central and State Minis-
ters, M.Ps.,, M.L.As. and M.L.Cs,
shall deduct ten per cent from each
of the emoluments so disbursed and
credit the amounts so deducted, in
accordance with the scheme, to the
accounts that are fixed for this pur-

(1)

pose’.

28. “That at page 7, line 30,
word ‘separately’ be deleted.”

the

29. “That at page 7, line 31, the word
‘respective’ be deleted.”

The questions were proposed.

SHRI MONORANJAN ROY: Sir, now
that amendment No. 15, which would have
made these deposits voluntary, has been
refused, I would say that instead of making
these deductions for one or two years, they
may be made only for a period of three
months. Why [ say this thing is because
Shri Manubhai Shah himself narrated his
experience—and Mr. Chavan was present in
the House—that once he had some money
deposited with some account run by the
Government, he had to labour for three
years to withdraw that amount. If that
be so with regard to Shri Manubhai Shah,
what would be the condition of. workers?
You cannot understand it but we do. We
know how much harassment they are to
undergo after the death of the worker with
regard to the provident fund. The wor-
kers have already started developing a feel-
ing after the Ordinance came into being,
that this money will not be paid back any
longer to them. So, do it for three months
and not for one year or two years. Do not
deduct from basic wages and dearness al-
lowance for one or two years, do it for
three months, that is my amendment, that
is my humble submission. They are not
going to get back their money. They have
already got the bitterest experience with
regard to the provident fund. Most of the
workers do not get money before two or
three years. Mr. Chavan, would you kind-
ly give ear ? oo
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MR. DEPUTY CHAIRMAN: He is
here attuned to you, Only his face is
turned.

SHRI MONORANJAN ROY: After the
death of a worker, his relatives do not get
provident fund money for years together,
There have been defalcations on the part
of the employers. What explanation Mr.
Chavan can give is that the workers can
never get the provident fund money be-
cause they have applied to the Provident
Fund Commissioner and they have been
told that no amount has been deposited
with the Provident Fund Commissioner.
When that is the condition, is there any
guarantee that the workers will get any
money after five years? There is no uncer-
tainty in the matter, no doubt in the
matter, that the workers will  get
any money after five years ? There
is no uncertainty in the matter, no doubt
in the matter that the workers will lose
the entire money which you shall deduct
forcibly by passing this Bill. That is why
my amendment is that do not deduct it for
more than three months from the wages
and the dearness allowance of the workers.

o g fag (fee) o 3o 99w
oo g fe o 28 § W1 9@ oaw’ F
wee § 99 WA O TF v T fem W
ok 9fF 37 #wix 38 W W1 W= § ‘O
sfgfce wegrg w8 & wg W F OIARI
T &< faar o+ =R 38 7 afw 39
MY 40 F ‘s’ qar g gfyfee @gr
war fadT g’’’ =l & amra #7 for
S0V T A F WA 988 9T qfad 2 # ot A
ofafcs dgmg a9 & g A wed AR
quTE FTfeOT W0 ¢ HO g69a1 A% & %
wgars gur o sttt #r faewm g, wed
ST @7 g9 2 &, AW @ A ST F% 8
¥ ag @ st faerar Frfe ag =2 fae qroa
wggwrt fow afq few @edt 91 @@ & WIT
Hgms W A S U g9 WOgd WX -
I8 Fd F1 qEEET AR § AG IAB AGT
firdrfy 1 g wage fadl AR FHad fadr
grzafar & weam o w g fE AR oEw
w1 TEFC R W
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SHRI BHUPESH GUPTA: My other
amendment is No. 27.

This particular clause, you will have
noted, relates to the very scheme of deduc-
tions. I should like to know what outfit
is required to make arrangements for ope-
rating the additional wages deposit ac-
counts and additional dearness allowance
deposit accounts etc., involving as 1 said,
nearly 2 million employees, wage and
salary earners. We have no idea about
it. The Government has not given us any
idea about the overhead cost that will be
involved for maintaining such accounts.

And there will be lot of difficulties also.
Now, Sir, the amendment relates to the
scheme of deduction. We have indicated
that first of all, for two years, one year
should be enough and we leave it to you
and since you must have a pound of flesh,
have it for one year. Why have for two
years? Let us see how it works during the
next year so that you can think of whether
even you would like to have it continued
for longer period. Now you are making it
two years. I do not see any reason. Be-
sides, I believe, there will be elections also.
Elections to the Lok Sabha will be due
in 1976. There I think you can make it
an issue. We can all fight the election
as to whether there should be such a
scheme or not and take the verdict of the
people whether to prolong a scheme of this
kind. Therefore, let 1975 be covered if
you like but not beyond that and you can
decide later on. (Time bell rings).

The other thing is, since you have rung
the bell, and in any case we are adjourning
for lunch .. v el

MR. DEPUTY CHAIRMAN:
why T am ringing the bell.

That iy

SHRI BHUPESH GUPTA: I sympathise
with your attitude as well as with your
hunger. Now, therefore, I say that and as
you have said, I do not read out the other
thing, but, Sir, this is absolutely unjust for
two years, two critical years. We do not
know: We have not proposed that the

~
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prices will fall; we have not promised that |
other things for the people will improve; |

we have not promised that you will have
such measures to check inflation, when in
flation is rising. Well, you are asking the
people to make sacrifice which is not only
an extortion on their part but something
much worse. Therefore, I say that accept
these amendments that I have suggested.
I think Mr. Chavan will reply in such a
manner that at the end of his reply we
can adjourn for lunch.

o g fog 0 § ag FFA A
gfF N dmww Hagagw & F oaEr
afafee a7 o wfafos dgmd swr & faw
OW F AT FLH G A THT FET qEAT
2, va% fav ox aF du T Argegsar e
g T ¥ W Aok W AT & AT WAl
9IHWET Afaw gEmr § FW FQ@ 2, g W
O F T § FAATFen &1 AT 931 ATE
g aE wror afw s gelt Iue fea
frars v@ a% 1 forer 341 ° 39 avg &7 gAqiw
ST ERM, FEl X W i sReta #t
qTEAEEAT R arE F T AT Sl &7
TEISEl @ g | 3 A% ¥ IR AET
* o o #7w 9 wHEL AT Y Afafow
A T wiaw 99T =W wET 9@
AT gAY gorg ¥ A AT wgAE a4 | 2w
S AT TITHET 98T &, 92 AT &7 | gfEy
Y g g @ g

I. p.v

o TEa @vt : Swew wEed,
ot faaq el AgRT 4 ffesl & ar §
FT 1 ¥ dier o7 wdsHe @ SIS WIE -

“(d) the Central and State Govern-
ments, the Secretaries-General of Lok
Sabha and Rajya Sabha and Secretaries
of all other State Legislatures in India
shall, as and when salaries and any or
all types of allowances are disbursed to
Central and State Ministries, M.Ps.,
M.L.As. and M.I.Cs., shall deduct ten
per cent. from each of the emoluments
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deducted, in accordance with  the
Scheme, to the accounts that are fixed
for this purpose.”

aft fag AT M A Fgrar fis @ F®
afamt &, ©Ho WMo FT, MHo Wero UWo F
fusrr & g @9 o1 @ oUETE AT W
T g afew w1 fauw gfaaw ot var-
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afar & o 5 o sseETE §7 T 1
far 731 & sz g frgm qr o Am
FC Sfeg fF St weiedeT awm oad w9 §
FA 10 qXde gt W AR fafed @
#t FeT @7 AT Al & g A 49
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fem 8, sear weigdl @ oA Fe #
[HAI F AATH AT ST oAl Arsw A
®Y § @y ¥ fag few o &
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fFm s o & s fay @ga dvEnR
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MT ga ft § TF 9T Ag AN AGr GRAT ST
WY wEr FT X owwEar g0 g
F 919 WA EAT SaRE gW @ @ w1
& fau & =4 g1

Y AR S, §ag sAd §e
g wr g & ot amewaw "
FAY goad ®1 eHTe TEr s, R §
goq frgm & Few & O &A1 TF
MgaEer @ gfaq § wees quedr
g iR wfi & @ gan 1 g A
F ST ToBT % WA A I A FHA-
ot fuedr w2 Wer e @ 82 g
§ ) wieT atgEr AT @1 wiafafiea &9
g

faniw o S (ot st IR

so disbursed and credit the amounts so ! W) :gW Wi ¥ WOy Foom fAeEr g1
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Y qRATTeT ;AT WA arqaE A gRet
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AW F oS I D I W 15 WRT
F qa ¥ foae woredt a @1 Suay arEnEr
S FET | OWET GIEETT T ATHRAT 47
& g3 fradt ot stz mw fegdr @@ 2,
FAFIATS faoet 31 sraadt 47 § qF e 4
CINLEEREE O T L B 1 B
qHEA 47 & ugwr feodr Y AR ww
freft @t &1 TR T g AR @,

=Y AR R . THATTAT R BIEHT |
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HSTGT | AT A 47 qE A Ay
= IareET dfem w1 N O § dvae
SR, WX A qg T &Y FEr Smed |
TR g AER § AR g aas §
HR AR g A FEA TN F AR
@ qa ogF gHE! I WA FT FUA IO
AN FEAT  AIEE 1 O I 2T
& e | SEERer @7 FAY, foew ww &)
wiwg & g agar § &5 a=mw aeq 5
fe ot a3 fadws wwqa & o fadww wafes
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Il 3 997 d1 qEHa W § T 4
F1 YAFY, W THND TG G §H H1 T8
TG | Al fT gW GF wEd A 3 &
TX &) TW gwg 4 &Y well wed g, @
¥ fr aUT gW gaf a% 95 W, fwT 9Tt
waw o =fan f Af| A saem gw 3
F Ay guw W & AR g ueEed gei
R R AT G R AMEQad Al q
T AT @Y 9E ST § ag 99 AW AN
@ AW R A STAR | LEiAT ER W
qTeAlg weml, AU W9 AEWIl, WY E©EH
wenl ga WET Awgd @t FArd g fEE
TR ¥ T F agW gorH@ F AE
ra faEsa &)

MR. DEPUTY CHAIRMAN: The ques-
tion is:

16. “That at page 6,—

“(i) line 19, for the words ‘onc
year’ the words ‘three months’ be sub-
stituted; and

(ii) line 22, for the words ‘two
years' the words ‘three months’ be
substituted.”

The motion was negatived.
MR DEPUTY CHAIRMAN: The ques-
tion is:

17. “That at page 6, line 22, for tle
words ‘two years’ words ‘one year’ be
substituted.”

The motion was negatived.

MR. DEPUTY CHAIRMAN: The ques-
tion is:

18. “That at page 6, lines 29 and 30,
the words ‘and one-half of the addition-
al dearness allowance’ be deleted.”

The motion was negatived,

MR. DEPUTY CHAIRMAN: The ques-
tion is:
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19. “That at page 6, lines 32 and 33,
the words ‘and the Additional Dearness

Allowance Deposit Account, respectively’
be deleted.”

The motion was negatived.

MR. DEPUTY CHAIRMAN The
question is:
20. “That at page 6, line 38, the

words ‘and one-half of the additional
dearness allowance’, be deleted.”

The motion was negatived.
MR. DEPUTY CHAIRMAN : The ques-
tion is:

21. “That at page 6, lines 42 and 43,
the words ‘and the Additional Dearness
Allowance Deposit Account respectively’
be deleted.”

The motion was negatived.

MR. DEPUTY CHAIRMAN
question is:

The

22. “That at page 7, lines 5 and 6,
the words ‘and one-half of the addition-
al dearness allowance’ be deleted.”

The motion was negatived.

MR. DEPUTY CHAIRMAN: The ques-
tion is:

23, “That at page 7, lines 8 and 9,
the words ‘and the Additional Dearness
Allowance Deposit Account, respectively?
be deleted.”

The motion was negatived.

MR. DEPUTY CHAIRMAN: The
question is:

24. “That at page 7, lines 11 and 12,
the words ‘and one-half of the addition-
al dearness allowance’ be deleted.”

The motion was negatived.

MR. DEPUTY CHAIRMAN: The ques-
tion is:
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25. “That at page 7, lines 15 and 16,
the words ‘and the Additional Dearncss
Allowance Deposit Account, respectively
be deleted.”

The motion was negatived. -

MR. DEPUTY CHAIRMAN: The ques-
tion is:

26. “That at page 7, after line 16, the
following be inserted, namely:—

‘Provided that in a case where the
employee gets a consolidated pay, the
additional amount shall not be count-
ed as his wages only, but an appro-
priate portion of it shall be consider-
ed as Additional Dearness Allowan-

[IR1]

ce.

The motion was negatived.

MR. DEPUTY CHAIRMAN: The ques-
tion is:

27. “That at page 7, after line 28,
the following be inserted, namely:—

‘(d) the Central and State Govern-
ments, the Secretaries-General of Lok
Sabha and Rajya Sabha and Sccre-
taries of all other State Legislatures
in India shall and when
salaries and any or all
types of allowances are disbursed to
Central and State Ministries, M.Ps.,
ML.As. and M.L.Cs. shall deduct ten
per cent, from each of the emolu-
ments so disbursed and credit the
amounts so deducted, in accordance
with the scheme, to the accounts that
are fixed for this purpose.’ ”

The motion was negatived.

MR. DEPUTY CHAIRMAN: The ques-
tion is:

28. “That at page 7, line 30, the word
‘separately’ be deleted.”

The motion was negatived.
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MR. DEPUTY CHAIRMAN: The ques-
_ tion is:

29, “That at page 7, line 31, the

word ‘respective’ be deleted.”

The motion was negatived.

MR. DEPUTY CHAIRMAN: The ques-
tion is:
“That clause 6 stand part of the Bill.”
The motion was adopted.

Clause 6 was added to the Bill.

MR. DEPUTY CHAIRMAN: Shall we
adjourn for lunch now?

HON. MEMBERS: Yes.

MR. DEPUTY CHAIRMAN: The

House stands adjourned till 2 p.m.

The House then adjourned for
lunch at six minutes past one of
5 the clock.

— -3

The House reassembled after lunch at
one minute past two of the clock.

MR. DEPUTY CHAIRMAN in the
Chair.

Clause T—Deposits to carry simple inte-
rest.

MR. DEPUTY CHAIRMAN: We shall
now take up clause 7. There are two
amendments, one by Shri Kumbhare and
Shri Shyam ILal Yadav and the other by
Shri Advani and others.

SHRI N. H. KUMBHARE (Maharash-
tra): Sir, I move:

30. “That at page 7, after line 36,
the following be inserted, namely:—

‘together with such additional
amount as may be determined to com-
pensate the loss of money-value of the

[RAJYA SABHA]
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amount deposited by him and occa-

sioned by the rise in the level of
prices.” ”

e

SHRI O. P. TYAGI (Uttar Pradesh):

Sir, I move:

31. “That at page 7, line 38, after the
word ‘calculated’ the words ‘twice a year
and’ be inserted.”

The questions were proposed.

SHRI N. H. KUMBHARE: Sir, my
amendment seeks to provide for compen-
sating the loss in the money-value of the
amount deposited by the workers on ac-
count of the rise in the price level. Seeing
the present trend, it is very difficult to
maintain the present price level and there-
fore it is just and fair to give equitable
compensation in case there is any decrease
in the money-value. Suppose I deposit
Rs. 100 today and if the price level is not
maintained, that sum of Rs. 100 would not
fetch the same value after three years
and there will be decrease of 25 per cent
in it. Therefore it is necessary to adopt
a measure whereby a worker gets
the equitable value of the amount which he
has deposited. And this can be done only
through a provision  whereby a worker
would also be getting an additional amount
for compensating the decrease in the money-
value. This is a very understandable pro-
posal and it must be accepted.

St SeW SFW @Rt IUEge WE,
S FETC T worgk & faWeT du 9w gmm
¥ AR # A EAAE T T IEH 4
fear gur & -

“The interest due on the amount cre-
dited in any Deposit Account shall be
calculated in such manner as may be
specified in the scheme.”

Ao g oag § & oom owegd a
G O faar 8, W T § e
T g @ AW fAEew g—ar sy
g feq & fou wg fer ww oA Wy
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g &9 a9 & &g fem & §r ww

wr fa7 & Ao Wi ses & fau dame
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¢t asr " Ag fad @ &

RLURELE S

“The interest due on the amount cre-
dited in any Deposit Account shail be

calculated twice a year in such manner
as may be specified in the scheme.”

aa ¥ & qL, 6 FEA & 1T IAH
TR AW MY ~— T 0 IA D A
@t <t saRT sgTwr fAe 9Tt | Ty IEEr
Mg faem s Gar ff wem ¥ faw
argar | faw W@t St W ar @wfasw #®
famm @ & @i T gEmy &1 oaw
WAy am @ & Y WU ES &% aF TaE
st gl W IR dmr o sarEr fae
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qwET &)

MR. DEPUTY CHAIRMAN : The ques-
tion is:

30. “That at page 7, after line 36, the
following be inserted, namely :—

‘together with such additional amount
as may be determined to compensats
the loss of money-value of the amount
deposited by him and occasioned by
the rise in level of prices.””

The motion was negatived,

MR. DEPUTY CHAIRMAN : The ques-
tion is :

31. “That at page 7, line 38, after the
word ‘calculated’ the words ‘twice a year
and’ be inserted.”

The motion was negatived.

MR. DEPUTY CHAIRMAN. The ques-
tion is:

“That clause 7 stand part of the Bill.”
42 RSS/74—3
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The motion was adopted. PR
Clause 7 was added 1o the Bill. i~ ¥
Clause 8 was added 10 the Bill,

Clause 9 Repayment of Deposits.
MR. DEPUTY CHAIRMAN : Amend-

ment No. 32—Mr. Monoranjan Roy is pnt
here.

SHRI O. P. TYAGI : Sir, I move :

33, “That at page 8, line 18, tor the
words ‘two years’ the words ‘one year'
be substituted.”

34, “That at page 8, after line 23, the
following be inserted, namely :—

‘Explanation—For the purpose of
this proviso, a case of extreme hard-
ship means sickness or death or marri-
age of a family member of an em-
ployee or repayment of loans or bor-
rowing taken by the employee earlier’ ”

36. “That at page 8, line 35, the word
‘equal’ be deleted.”

37. “That at page 8, line 36, after the
word ‘instalments’ the words, ‘the first
being fifty per cent. of the whole amount
and the rest in four instalments being
one-fourth each of the remaining amount’
be inserted.”

38. “That at page 8, lines 36 and 37,
the words ‘or two years, as the case may
be,” be deleted.”

39. “That at page 8, lines 38 and 39,
for the word ‘compulsory’ the word
‘voluntarily’ be susbtituted.”

Sir. 1

SHRI N. H. KUMBHARE

move:
35. “That at page 8, line 33, after the
word ‘employment’ the words ‘or shall
be repaid after his death to his nominee’
be inserted.”

The questions were proposed.
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W e wew At a e g fe
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A FGA WIWT G —— ST HAGA I 18,
AA 18 9T FI 2

o AU faEAR & 34 ¥ dwaA &
AN TF agd q9Sr A wEy § AR gER
AN FE 9T SEd fAQ F ey wegare
AW g AT IqH UF I SEFC qGT
waar e

at T

“Provided that nothing in this section
shall prevent earlier repayment of any
amount credited to either of the Deposit
Accounts with interest due thereon in
any case in which any person authorised

. by the Central Government in this bchalf
is satisfied that extreme hardship will be
caused unless such repayment is made.”

# faor wedlt wERT ¥ AW F AR
g T FgN AFW 5 mww wv fufg @@
TR A T T ¥ —F f5d d e Fo
W TN — T gt & W @ g
TEAT JqIET WRETET A9 ¥ F< a% £ fF
TR AW TAG H9GL qEEd | AT qOE
o fmd For ag arear oo 3 fF oA
qre T WER F weAremi § & wEd g
fra 1§ @ #fadrYy i ag s Ffe-
il 9T S A€ AT § WeeT 9reT-
ar 9 4% 1 2 [ Wger §) §F 5
N faFrgg T FT TT § 1 W a7 A3
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¥ g9 gATdT AX A 1@ Y smedey
AT ITF T AS W3¢ AR qar Dfww
TH T AT A AT § 1 TR TRy
qvie I9F ¥T 9T T@ AMUA at mEy
T Fgg waTr F g fag I ) e
A FT fage @ AT a1 9g W &
@@ R A fefa o o BFowx
qERY ®F A AT WY AT AT &7 w0
g faem oA dWT 0 gmw WU Wy
TEAE A WA FH AG 21 I9F fau
yIORT TR AN, g §, yeew &
oT g6 | I faw | oF fauiw G W
o og ferr & 5 =91 S famr 9o
o f& s W JEa T A |H
foram 3--

“For the purpose of this proviso, a
case of extreme hardship means sickness
or death or marriage of a family member
of an employee or repayment of loans
or borrowings taken by the employee
earlier.”

TR W oW A sfeard fel weRx
F oama faOw & ¥ "4 @ = fau
se0 & f& ‘mma” faw fen owmaa #
g9 ofcamr &1 difvg A F 9@ F A E
oy IEH Fo g Afww s wfeT &
qEq AgL F AW F avq q@r A w0

SHRI BHUPESH GUPTA : I need net
say much on this amendment No. 34, “For
the purpose of this proviso, a case of ex-

treme hardship means sickness or death

or marriage of a family member of an
employee or repayment of loans or bor-
rowings taken by the employee earlier,” It
is necessary to define it. These are only
some of the categories which may be
brought within the scope of giving exemp-
tion. That is why we have suggested it.
As you know, all these involve a great
financial strain on the part of most of
the employees who will come wunder
the provisions of  this Act. Therefare,
even the Government should consider the
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advisability of incorporating such an amend-
ment. With regard to the other thing, it
is in the nature of, to some extent, soften-
ing the rigours of the measure. Nothing
more than that. T need not dilate upon it.
We are just voicing our demand. Nothing
they will accept, it is quite clear. I have no
illusion on this score. Still it is necessary
that the voice of the working people should
be heard in this connection. As regards
amendment 39 I have spoken on it, I have
spoken on the substance of it, namely,
the scheme should be voluntary, not com-
pulsory.

SHRI NIREN GHOSH : The amend-
ment brought by Mr. Bhupesh Gupta and
Mr. O. P. Tyagi is one of the mildest possi-
ble attempts to soften the blow struk at
the working people when they fall in serious
financial difficuities on account of many
accidents and other things. Therefore, this is
one of the most reasonable amendments
and I think Mr. Chavan should have no
difficulty in accepting this. With these
words I support the amendment.

SHRI N. H. KUMBHARE : My amend-
ment seeks to remove the lacuna in the
Bill. The proposed Act is likely to affect
lakhs of workers, and hundreds of wor-
kers are bound to die. After death to
whom is the amount to be paid ? It may
be said that the amount will go to the
legal successor. But one would agree with
me that it is very difficult to get a certi-
ficate of succession from the court. Suppose
I have to take Rs. 100 as refund or repay-
ment. Then for getting Rs. 100 T will be
required to spend Rs. 200 in obtaining a
succession certificate from the court. There-
fore, some method should be there by
which the amount is promptly ‘refunded and
that can be done only when immediatelv
after the amount is recovered from the
worker, he should be called upon to ap-
point a nominee and then in the case of

his death, the amount should be paid to !

that nominee. This is my suggestion and
this should be accepted.
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“The aggregate amount credited to
any Deposit Account by or in relation

to an employee shall be repaid to the
employee in five equal annual instal-
ments commencing from the expiry of
one year or two years, as the case may
be, from the appointed day, together
with interest due on the whole, or as
the case may be, part of the amount of
compulsory deposit which remains .op-
paid.”
oy For aew ag & fee ;

« _ after the word ‘instalments’, the
words, ‘the being fifty per cent, of
the whole amount and the rest in four
instalments being one-fourth each of the
remaining amount,” be inserted.” . - J
q@t ag f5 g o1 wd s g At
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SHRI Y. B. CHAVAN : There are only
two or three points and I do not think I
need to explain them in detail. One point
is about the definition of hardship. 1
thought the Members would appreciate the
phraseology which is used in the text of
the Act. It is not in the interests of the
workers themselves to define what hard-
ship is. It is better to keep it more com-
prehensive than to define it as sickness or
anything like that.

Wt 9y wew AW ;. TZEEd W
afxw 1

SHRI Y. B. CHAVAN : It would rcally
go against the interests of the workers. We
have used this phraseclogy very carefully.
I think that in the interests of those people
for whom they claim to speak, I shculd
request them not to press this amendment.
at least for this purpose, they should not
press it.

Shri Kumbhare’s amendment is to raake
payment after the death of the person to
his nominee. He is a lawyer himself. He
knows these things wom't work. Merely
by nominating a person, you cannot take
away the claim of his legal successor. It
will give rise to useless litigation on this
matter. Whatever procedure is normally
followed for getting the Provident Fund
money will be applicable here. Further,
in these two years, I do not think there
will be so many deaths as the hon. Member
seems to think.

[RAJYA SABHA]
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MR. DEPUTY CHAIRMAN: Now I
will put the amendments to vote.

DR. R. K. CHAKRABARTI (West Ben-
gal) : One thing is not clear about nomi
nation.

MR. DEPUTY CHAIRMAN : Discus-
sion on these amendments is over. I am
putting them to vote.

The question is:

33, “That a page 8, line 18, for the
words ‘two years’ the words ‘one year'
be substituted.”

The motion was negatived.

MR. DEPUTY CHAIRMAN : The ques-
tion is:

33. “That at page 8, after line 23, the
following be inserted, namely :—

‘Explanation—For the purpose !
this proviso, a case of extreme hardship
means sickness or death or marriage
of a family member of an employee of
repayment of loans or borrowings taken
by the employee earlier.’ ”

The motion was negatived.

MR. DEPUTY CHAIRMAN The

question,

36. “That at page 8, line 35, the word
‘equal’ be deleted.”

The motion was negatived.

MR. DEPUTY CHAIRMAN : The ques-
tion is:

37. “That at page 8, line 36, after the
word ‘¢ instalments the words, ‘the first
being fifty per cent of the whole amount
and the rest in four instalments being
one-fourth each of the remaining
amount.’ be inserted.”

The motion was negatived.
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MR. DEPUTY CHAIRMAN : The ques-
tion is :

38. “That at page 8, lines 36 and
37, the words ‘or two years, as the
case may be,” be deleted.”

The motion was negatived,

MR. DEPUTY CHAIRMAN: The ques-
tion is :

39. “That at page 8, lines 38 ana
39, for the word ‘compulsory’ the word
‘voluntary’ be substituted.”

The motion was negatived,

MR. DEPUTY CHAIRMAN : The ques-
tion is :

35. “That at page 8, line 33, after
the word ‘employment’ the words ‘or shall
be repaid after his death to his nominee’
be inserted.”

The motion was negatived.

MR. DEPUTY CHAIRMAN : The ques-
tion is :

“That Clause Y stand part of the

Bill.”
The motion was adopted.

Clause 9 was added to the Bill.
b
Clause 10 Power of Central Government
to frame schemes.

SHRI O. P. TYAGI : Sir, I beg to move-

40. That at page 9, line 12, after the
word “nomination” the words “accord-
ing to the written wish of the employee™
be inserted.”

SHRI O. P. TYAGI
move:

Sir, 1 beg to

41. “That at page 9, line 17, for the
words “‘rupees two” the words “rupee
one” be substituted.”

{31 AUGUST 1974}
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The questions were proposed.

st witge steTw e : A A 9 F W
S Wy W Araw 4E §, v WA A
O w9 T ¥, vEd feer g—

“the nomination of persons to receive
the amount standing in a Deposit Account
to the credit of an employee in the event
of his death, and cancellation or change
of such nomination.”

A FEA19E & 5 arfamy ) S o T wse
e feg s “according to the written wish

of the employees”.

o1 O AT AT $T Q § a7 6 gy
WY AHT & W A war e & §9
T * AR wAl w@r w1 e fear amw o
ﬁvm%momio#‘r.ﬁmmﬁ%
g w6 gRwW vEsr emme faen
#@ifvg f& sesr 7 ¥ 9 fewwr W
faem | @ a| ¥ afvde @ oW
WEHEAT TG R A A w Ffed

Ea A & oy wgw g g fR o
41af sueT fanm ¢ @ oo fomr § -

“the issue of duplicate of any docu-
ment issued as evidence of any credit
in the event of loss or destruction of the
original and the fee, not exceeding
rupees two, on the payment of which
such duplicate may be issued;”

§ axgm Age ¥ fa9w ® ¥ 9EAT
agm fF o @ war fwwm ¥
§ 3w @ & fau o FE9 oF '@
au Fifs ag #9gd &1 91w g | wHfag
F aga § & ww @ wl oo I 0w
T dE@u | AT oW W & o w9
7 yar @1 famy & @fm

SHRI MONORANJAN ROY : blr, 1
beg to move : o '
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42. “That at page 9, line 24 to 30|
be inserted.”

The question was proposed.

SHRI MONORANJAN ROY : Sir, sub-
clause (3) of clause 10 at page 9 of the
Bill is a preposterous clause. It purports
to delegate the powers of the Parliament
to the rule-making authority who is none
else but a Sectiom Officer. Now, a Scc-
tion Officer can override and nullify the
Payment of Wages Act, the Bonus Act
and the Industrial Disputes Act. Can this
power be given to the rule-making body?

Will the Parliament have no say in the
matter? Of course, Mr. Chavan will argue
that the rules, when framed, would be
laid on the Table of the House. Sir, with
regard to the laying of the rules on the
Table, we have our own experience. These
things never come up for discussion.

SHRI Y. B. CHAVAN : They can come
up for discussion.

SHRI MONORANJAN ROY: At least
1 have never seen them coming up for
discussion and even if they come up for
discussion, by that time, all the rules would
have been put into operation. So, why
are you insisting on giving such powers to
the rule-making body? We know who
makes the rules. The workers will not get
an opportunity to go to the courts under
t¢he Industrial Disputes Act, the Payment of
Wages Act and other Acts which will have
no effect at all because this Act and the
rules framed threunder nullify those Acts
and they will become infructuous. That
is why I would like to press on this point
and would say that you should consider
the whole thing again. These powers should
not be given. You are giving the powers
of the Parliament, which can enact and
pass a Bill after much discussion, to that
body which will only nullify the Act itself.
That is why I have suggested the deletion
of the entire sub-clause.

N IR sAR, § AR S E

S §lEA ¥ S9N HYAT dWwEE #< 3[|T §
fe o Rl &1 B A oW @ 9w,
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g IJuH 6T AT I @ SEw & www
3 a8 W @ faege § 9w am g 9o
wrey & # wwwmar § 5 osewt @@
2 & g PR A forr Qikag 9
frasaT =Tifigy IEY &1 T, O AT
T AL WA WY AT IS g9 WA |

SHRI Y. B. CHAVAN : Actually, the
wording is not ‘rupees two'; the wording
is ‘not exceeding rupees two. .., It also
means One rupee. . .

SHRI NIREN GHOSH : No, no. .

MR. DEPUTY CHATRMAN : The ques-

tion is :

40. “That at page 9, line 12, after the
word ‘nomination’ the words according
to the written wish of the employee’ e
inserted.”

The motion was negatived.

MR, DEPUTY CHAIRMAN : The ques-
tion is :

41. “That at page 9, line 17, or the
words ‘rupees two' the words ‘rupee ope’
be substituted.”

The motion was negatived.

MR. DEPUTY CHAIRMAN: Ayes —138
tion is:

42. “That at page 9, lines 24 to 30 be
deleted.”

The House divided.

MR. DEPUTY CHATRMAN : Ayes—18,
Noes—80.

AYES—I18

Barman, Shri B, D.
Ghosh, Shri
Goray, Shri N. G.

Gupta, Shri Bhupesh
Kumbhare, Shri N. H,

Niren
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Mandal, Shri B. N. Dikshit, Shri Umashankar.
Mariswamy, Shri . S. Gadgil, Shri Vithal.
Mathew Kurian, Dr. K. Imam, Shrimati Aziza.
Menon, Shri Viswanatha. Jain, Shri Dharamchand.
Patil, Shri Veerendra, e Joshi, Shri Jagdish.
Rajnarain, - Shri. Kalaniya, Shri Ibrahim.
Ray, Shri Rabi. Kalyan Chand, Shri.
Roy, Shri Monoranjan. Kamble, Prof. N. M.
Shekhawat, Shri B. S. Khan, Shri Magsood Ali.
Swamy, Shri Subramanian. Kripalani, Shri Krishna.
Tyagl., Shr'x Mahavir. ; Kulkarni, Shrimati Sumitra Q.
Tyagi, Shri O. P,
. Mahanti, Shri B, K.
Varma, Shri M. P. 1 ‘
AT Majhi, Shri C. P.
NOES—80 Makwana, Shri Yogendra.
Adivarekar, Shrimati Sushila Shankar. Mali, Shri Ganesh Lal.
1 R
Amla, Shri Tirath Ram. Mehta, Shri Om.
Anandam, Shri M. Mishra, Shri R. K.
if, i Moh N . .
Arif, Shri Mohammed Usman Mukherjee, Shri Pranab.
Avergoankar, Shri R. D. J. Mukhopadhyay, Shrimati Purabi.
Berwa, Shrt Jamna Lal. Munda, Shri B. R.
Bhagwati, Shri B. C NS Murthy, Shri B. P. Nagaraja.
Bhfmlwa], Shri Jagan Nath Nawal Kishore, Shri.
Bisi, Shri P. N.
. Nizam-ud-Din, Shri Syed.
Bobdey, Shri S. B.
. Nurul Hasan, Prof. S. .
Buragohian, Shri Nabin Chandra.
i Parashar, Shri V. R.
Chakrabarti, Dr. R. K.
Patil, Shri Deorao.
Chandra Shekhar, Shri.
., . Pradhan, Shrimati Saraswati.
Chaturvedi, Shrimati Vidyawati.
. Punnaiah, Shri Kota.
Choudhury, Shri N. R.
. Puri, Shri D. D. o
Chowdhary, Shri C. L. et Sk
L . ) Rachaiah, Shri B. Voo it AR
Chundawat, Shrimati Lakshmi Kumari. ronras
Raju, Shri V. B. .
Das, Shri Balram. ’ ) ot
Rao, Shrimati Rathnabai Sreenivasa.
Das, Shri Bipinpal.
. i i K. Brahamananda.
Dhabe, Shri S. W. Reddi, Shri K. Br nda,
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Reddy, Shri K. V. Raghunatha.
Reddy, Shri Mulka Govinda.
Roshan Lal, Shri.
Saleem, Shri Mohammand Yunus.
Sangma, Shri E. M.
Sardar Amjad Ali, Shri.
Savita Behen, Shrimati.
Shastri, Shri Bhola Paswan.
Shukla, Shri M. P.
Shyamkumari Devi, Shrimati.
Singh, Shri I T.
Singh, Shrimati Jahanara Jaipal.
Singh, Shri Kameshwar
Singh, Shri Mahendra Bahadur.
Singh, Shri Mohan.
Singh, Shri Niranjan.
Singh, Shri Ranbir.
Singh, Shri Suitan.
Sultan, Shrimati Maimoona.
Thakur, Shri Gunanand.
Tilak, Shri J. S.
Tiwari, Shri Shankarlal.
Tiwary, Pt. Bhawaniprasad.
Totu, Shri G. C.
Trivedi, Shri H. M.
Varma, Shrimati Narayani Devi Manaklal.
Wajd, Shri Sikander Ali
The motion was negatived.
MR. DEPUTY CHAIRMAN: The ques-
tion is:
“That clause 10 stand part of the Bill.”
The motion was adopted.

Clause 10 was added to the Bill.
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Clauses 11 to 13 were added to the Bill,
Clause 14—Penalties

SHRI BHUPESH GUPTA: Sir, 1 beg
to move:

43, “That at page 10, line 31, for the
the words, ‘three months’ the words ‘six
months’ be substituted.”

44, “That at page 10, line 32, for the
words ‘six months’ the words ‘one year’
be substituted.”

45. “That at page 10, lines 33 and 34,
for the words ‘one year the words two
years’ ‘be substituted.” .

46. “That at page 11, lines 5 to 9
be delected.”

SHRI O. P. TYAGI : Sir, I beg to move:

47. “That at page 10, line 24, for the
words ‘six months’ the words ‘one
month’ be substituted.”

48. “That at page 10, line 24, for the
words ‘one thousand’ the words ‘two
hundred’ be substituted.”

49, “That at page 10, line 31, for the
words ‘three months’ the words ‘one
day’ be substituted.”

50. “That at page 10, line 32, for the
words ‘six months’ the words ‘seven days’
be substituted.”

51. “Tbat at page 10, lines 33 and 34,
for the words ‘one year he words ‘one
month' be substituted.” L

52. “That at page 11, line 8, for the
words ‘six months’ the words ‘one month’
be substituted.”

53. “That at page 11, line 8, for the
words ‘one thousand’ the words ‘two
hundred’ be substituted.” .

The questions were proposed.

SHRI BHUPESH GUPTA : Sir, We
have got this with regard to the punishment
of the employer. Now we have very bitter

[
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experience with the provident fund amounts
which have been embezzeled by some em-
ployers and in fact have been a total loss
to the workers and employees. I  have
suggested that—you have said imprisonment
which shall not be less than 3 months—
you at least make it “shall not be less than

six months” if they do such things. The
maximum should be six months You
can give him less. But why

put the ceiling as three months ? When
it comes to the honourable gentlemen of
the big business, black market, smuggling
world or racketeering and the like you are
always very kind, full of generosity even
when you think in terms of jailing them.
The Government cannot think of jailing
them for more than three months. After
all, how our  Birlas and Tatas sit in
jail, if ever they do, for more than ihree
months ? Now, even when they commit
such offences, we know, we are living in
an age where smugglers are awarded Pad-
ma Bhushan, if not Bharat Ratna. At the
rate at which we are going, some king cof
the sumggling world might attract awards
such as T have mentioned. Therefore, 1
say in the case of repeated offence you
have provided for maximum one year; why
not make it two years? I think it is very
necessary to tell our capitalist friends, our
employers, that the time has come when
they should get ready for going to jail and
spending a few months there should they
commit such offences. I think it is very
necessary. I know that even when we make
this provision, they will know how to es-
cape the law, they know how to bribe their
way out of it. Therefore, I say, accept
this amendment. Not that it is a big ges-
ture. You will not accept it. 1 know the
Finance Minister will not accept it. But
we feel we should express our feelings to-
wards it. And the moment you talk about
workers and strike, you say ‘three years
imprisonment’. But you cannot do the
same when it comes to employers who may
commit defalcation of funds, embezzlement,
swindling, etc. and for them you say it is
only three months. And we also know
very well what happens to them if they
go to jail. They are very well looked
after. They fall ill immediately—all arti-
fical—and are taken to hospital and nurs-
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ing home to be looked after by this ben-
ign Government. So this is the amendment
with regard to this Clause.

N WP e w@wi: SATEE wERy,
¥ favw &7 ¥ ot qfafes &5 § Iawr
REE MW FEM U AT 14 AR ¥
X o7 8 fwF R

“aiding or abetting any other person
to avoid making any such deduction or
credit, knowingly makes, or causes to
be made, any statement or representation
which he knows to be false or does not
believe to be true shall be punishable
with imprisonment for a term which may
extend to six months, or with fine which
may extend to one thousand rupees, or
with both.”

ter fra g

“Any employer who omits or fails to
credit to any Deposit Account or reinit
any amount to the nominated autherity,
as and when such credit or remittance
becomes due under this Act or any
scheme framed thereunder, shall  be
punished with imprisonment for a term
which shall not be less than three months
but may extend...” .

T 9% fAU ¢ WEM FT @ AT ¥
§IT 1 B9 T FAW F ama #OR
¥ e @ BF SRl @ Tegd & AR A
% T o v g &, ww g feai
fr 9 sEA & 7B w97 fEw @
ST &1 ey e wY faaw w1 }
WA o d fau, o 70 ¥ Ao, STt
X ¥ fAU @ oY wTSh ¥ v @
wFar @ 5 9z wol e & fAu g &
safe Fq g & 5 W9, 6 TR 1 g
| T & AT R AT 1 Ee
wr Tar & gt ¥ 200 &4 faw YEr
fra gmr § e wé G ofcfenfa el 30
aE & o ¥ Y g A e
FIATE |

F IR T A Y]
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DR. K. MATHEW KURIAN (Kerala):
Mr. Deputy Chairman, Sir, I support the
amendment moved by Mr. Bhupesh Gupta
that punishment for embezzlement should
be increased. In this connection, I would
also like to mention that our party s
completely opposed to the entire  Bill
because this is an anti-labour Bill, a shame-
ful attempt on the part of the Government
for wage freeze, particularly of the work-
ing class who are already suffering from
all sorts of deprivations. Sir, the imple-
menting authority, in case this Bill is
passed, will be the Employees Provident
Fund Organization, which is already bur-
dened with scheme like the family pen-
gion. Sir, both the All-India federations—
All-India Federation of Provident Fund
Employees led by Mr. Vayalar Ravi, Con-
gress M. P., and the Progressive Provident
Fund Employees Federation of which I
am the President—have declared that im-
position of this additional work on the
employees is unjust and that to enable the
EPF. Organization to implement the
scheme, additional staff should be sanc-
tioned. Sir, the wage increase suggested
by the Central Board of Trustees of the
E.P.F. Organization has even today been
denied by the Minister. I would like to
ask the Minister if the scheme is to be
implemented after it is passed, which
agency will implement it?  After
all, it has to be the EPF. Or-
ganization, the Central Provident Fund
Commissioner and the Regional Provident
Fund Commissioners. They are the authori-
ties to implement this. And the employees
are totally opposed to this. One of the addi-
tional reasons for this is, despite the fact
that the Central Board of Trustees passed
a Resolution unanimously to increase the
salary scales of the employees, despite the
fact that the Labour Ministry approved
it, the Finance Ministry is sitting over it.
They have virtually rejected it. I would
like to have a categorical denial from the
hon. Finance Minister or a confirmation,
as the case may be, that the E.P.F. Orga-
nization will be accorded a proper staff
sanction and their pay scales will be in-
creased. (Time bell rings). Sir, 1 would
like to mention another point. The whole
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is a part of a package for controlling in-
flation, is a completely wrong argument, it
is a hoax; it is a myth because, during the
last two decades, 60 per cent of the trade
union struggles in this country were not
for wage increase but for neutralization of
increases in prices, at least, partially, i.e.
for D.A. These are the facts. Prices are
increasing not because of wage increases.
On the contrary, prices are increasing
because of the rotten economic policies of
the Government. And the trade unions
are struggling only for neutralization of .the
prices. Therefore, Sir, I totally oppose this
Bill. 1 would like to get a categorical
answer from the Minister whether the
employees of the E.P.F. Organization on
whom the burden of implementation is
going to fall will get the benefit of addi-
tional staff sanction, and whether they will
be given additional wage increases which
the Central Board of Trustees have un-
animously suggested.

st CrwATCTaW ¢ 4g ST AT ST AT qRe
& a8 T T & 8 & | 7T A g e §
for 57 g T iverie AT IR § | 59 A
T afqurie & swear g 5 gra &= g at e
o fet 9t ag # fr 7 s fodaw ¢ @
fafias & qarfas 7 guar AT FLAT § IqH
W FET T Q1 g T f ow § oA ?
¥ og Fgar e & &5 X ag 7 Fren fdmw
1S W AT § | S, W9 T AT A A §
f wrirst U # Shwe A TR qAT AT, 1932 F
frasT STTe S ¥ o CFE FaT 41 | 9 a4y W
foraT o7 fF BT ATE O A AT fadi wew { an
falY v & oy g 56 7€) O Y 0 SR A
ZAT & 1 31 AT Y O FT AT gy T
A ST A9F H AT Ifg 1955 F gS oF
I R F 3fg T F I & S w0 fpav v
HT 370 Aifear Y ¥y €9y § IO AW F}
T T o & &Y Forer gam grd f1e & Sfar
qr |

iy ofr ¥ wroe qew § foran ¥ e fwdy oy
mwm’raﬁs?rﬁmm%ﬁwamiﬁ’r

theoretical basis of this Bill, namely, this | it ¥ ¥ 3 FF w1 aEr @1 A wgrav 5
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T O 3 0 A & 1 3 Y U AW F A
W wiet St Y frara A T E AR A I
XA 9 FTA Y 7 AT &1 G 69 & A F1EH
FT G g1 Ay ? 5 GAT g T gHIL HSl-
#eq A wx, gEe AYfew wfgwrd axasy
1Y YA g1 ST | ga QgAY g st
ag Tga qXrarq g F vl ot § WY
f& & off oy datyT & Ay ¥R g9 dMaT A
am & for forely ST Y st 7 €1 1 Y FTEIR I
FdT & T THT AT ATHIL E, qG THTL T
AR F, a7 HCAHTL 62 ACHTL & | THINC TLHTL
T TS &, T FT a7, T 3w A | F ag fEa
et o S0 2R TTe AET fRaT T @t 8w aA
YTEHA GST T W7 g7 UG FTaT FAET
faa® g% W) ag qweT a0 A 66 99T a9y
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Amendment No. 49: “That at page 10, line
31, for the words ‘three months’ the words
“one day” be substituted.”

Amendment No. 50: “That at page 10
line 32, for the words ‘six months' the
words ‘seven days’ be substituted.”

= IR ST AT T o, Y A -
Aeed AT AT § IS AR A A o | A A
& o A §, 9 A ¥ afed

MR. DEPUTY CHAIRMAN: They are
all in your name.

SHRI Y. B. CHAVAN : These are in
your name.

S WMIR wFmw A gl @, ] o

e &, TAET TG B g [ W & A2 S FTAT
T & JqH! AR & THL AL | q@IAC F g
agar fr aad-Fas ™ qwtd fraw faarang
for forelt sy 1 foiY s Y | A SR

SHRI Y. B. CHAVAN : Sir, may 1 just
say a word in explanation, as to what has
been provided for in the Act and what is
being proposed to be amended by ths
amendments, The scheme of the Act is
that if the deductions which are supposed
to be made, are not made, or if the deduc-
tions having been made, are not paid in
the concermed account, these things are:
made punishable—both by imprisonment
and by fine. There is also a provision of
a minimum punishment of three months
in this particular matter.

Now, Sir, it is very interesting to know
how three different groups of people react
to the same proposition in different ways.
All these people are opposed to this Act
and they call it a black Act. But, Shri
Bhopesh Gupta in his very typical way
has reacted and says that you punish them
with a little higher punishment instead of
six months and more. Tyagiji wants that
punishment to be reduced,

My ) el fear @ ag W w1 e AdY
&) f5) ¥ mffede §ore #5T feur 91X 979y wree
L N

PR

AT A e | & ag AR A g 6 S
e gt 21 § & e 7 T ad W
%t § w3 fore g foeaitaas & + g g
#E A & F w0 WY S 9 Y § IqA A
AT WY g2aer 9T gwer fwar & 1 F auemar
g 5 a8 &% T8 & | TRreAeE AR 19 A W
£ T & S Ty ey & e & 1 g A
# qg s 9 § 5 & ard Grewea g
FaT 470 e W G A7 e & A H
Wﬁfﬂlmﬁvmmaﬁ%mw
wfed 1

SHRI Y. B. CHAVAN : I was trying to
demonstrate the thinking of the groups
here—what amendments you have actually
brought is not important. They are amend-
ments of which you have given notice and
naturally when you have given notice, they
will have to be signed.

The reaction that came from Rajnarain-
ji is, he does not want them to be punish-
ed at all.

L )
A AT AR R
SHRI NIREN GHOSH: These cheap

jibes won't save you.
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! YAEARMEY (qg g4 AT A TEN )
A, a7 T g A &) F ag i
FET fF 5@ geT ® weme W1 gEY AT
T T & A | F ag 7 & Fe A g
F1 ag Fga &7 O wigwT< ¥ 5 § gaa) o v
F§ W H a5y W FRwad fauifagw s
X & IER WA FU | WL O FEAT T
qfrmdez § # Ta% T aw afmde 6@
@ & qowr g WY qre ST qWEAT § |
TE O 4 AT 2 IR 3 S ST | A
N qam wat §, TN fw fe W
Yt 38 fEas AR 30 § wEIeA W9 gnm
WY 59 aga F W Tl o EY FET g
Bt 1 gATT T wEAT STy g |1 § oA
FITY FEI, qEL FEM )

SHRI Y. B. CHAVAN: That is your
right—I do not want to come in the way—
to think that whatever amendment you
have brought is rjght. I would only like
to say one thing.
days certainly called a black Act a black
Act, but if somebody calls this a black
Act he does not become one per cent of
Gandhiji,

ot graAraaer - § wEAag faw W & 9g

WIAAT TR § o ST 9% g a9 @7 8, Ty S
FATIS § gAH  OQT FgAT AT F HrAT R AT
T/ 7
' MR. DEPUTY CHAIRMAN : The ques-

tion is:

43, “That at page 10, hne 31, for
the words, ‘three months’ the words
‘six months' be substituted.”

The motion was negatived.

MR. DEPUTY CHAIRMAN : The ques-
tion is :

44, “That at page 10, line 32, for the
words ‘six months’ the words ‘cne year’
be substituted.”

The motion was negatived.

Gandhiji in his own |

MR. DEPUTY CHAIRMAN : The ques-
tion is:

45. “That at page 10, lines 33 and
34, for the words ‘one year’ the words
‘two years’ be substituted.” I

The motion was negatived.

MR. DEPUTY CHAIRMAN : The ques-
tion is:

46. “That at page 11, lines 5 to 9
be deleted.”

The motion was negatived.

MR. DEPUTY CHAIRMAN : The ques-
tion i3 :

47. “That at page 10, line 24, for
the words ‘six months’ the words ‘one
month’ be substituted.”

\.
i
i

The motion was negatived.

| MR. DEPUTY CHAIRMAN : The ques-
| tion I8 :

|
i

‘ 48. "That at page 10, line 24, for the

words ‘one thousand’ the words ‘two
hundred’ be substituted.”

The motion was negatived.

MR. DEPUTY CHAIRMAN: The

question is:

49. “That at page 10, line 31, tor the

words ‘three months’ the words ‘one
day’ be substituted.”

The motion was negatived.

MR. DEPUTY CHAIRMAN: The

question is :
50. “That at page 10, line 32, for
the words ‘six months’ the words ‘seven

days’ be substituted.”

| The motion was negatived.
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MR. DEPUTY CHAIRMAN: The
question is :

51. “That at page 10, lines 33 ond
34., for the words ‘one year’ the words
‘one month’ be substituted.”

The motion was negatived.

MR. DEPUTY CHAIRMAN: The
question is :

52. “That at page 11, line 8, for the
words ‘six months’ the words ‘oue
month’ be substituted.”

The motion was negatived.

MR. DEPUTY CHAIRMAN: The
question is :

53. “That at page 11, line 8, for the
words ‘one thousand’ the words ‘two
hundred’ be substituted.”

The motion was negatived.

MR. DEPUTY CHAIRMAN: The
question is :

“That clause 14 stand part of the Bill.”

The motion was adopted.
Clause 14 was added to the Bill.

Clause 15—0ffences by

Companies
SHRI O. P. TYAGI : Sir, I move:

54. “That at page 11, line 13, after
the words ‘business of’ the words ‘and
maintenance accounts of’ be inserted.”

55. “That at page 11, line 13, the
words ‘as well as the company’ be
deleted.”

SHRI BHUPESH GUPTA: Sir, 1
move :

56. “That at page 11, lines 16 to 19
be deleted.”

The questions were proposed.

= wign www @w - Jwewmts off, .
st ¥lo Mo g0 (gfmmr) : qgF hw ¥
9 a1 Afg | :

Y vy swww awi XY S TEy | =g
AT X &7 ATATHY & GG IAL AT 1

I WERT, ¥ 15 § W 7oA R
HEAMHY F qILH O qE qAGTH & Y

“Where any offence under this Act
has been committed by a company, every
person who at the time the offence was
committed was in charge of, and was
responsible to, the company for the con-
duct of the business of the company,
as well as the company, shall be deemed
to be guilty of the offence and shall be
liable to be proceeded against and
punished accordingly.”

& & Arad grT WG g & e wew f
FqY F QT H, WA F I A fadie &7 & uF aga
BT Y 9 & o) ag A F S Ao
T § T TAT g F @4 HAT , w9 AHA
F T FUY § W AT 9 FE § AR W
qTdY WY g § & a9 9 & 1 q4A AT 4 8,
" I9 SHTE FT WA gAE0 Fawd werge ar
T F TA—Ag TE-—1 TS FqTT g, A
qY JT gAT HISHT &, a8 HI Sa+ fas § 7w |
T ST T F T A0 §f & awrean g § agwa gar
T Fad F et av gwed T @ s gew
T PR

©

After the words ‘business of' the
words ‘and maintenance of accounts of’
ag ot s afwe W o & s §
“as well as the company” & 1%
A A RV W W W9 TP I A1 qg
SIGT 7 @ &7 9FaT § | TG FY AEAT §
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SHRI BHUPESH GUPTA: Here 1
want the deletion of lines 16 to 19 on
page 11, in the clause relating to Offences
by companies. That is the proviso which
says :

“Provided that nothing contained in
this sub-section shall render any such
person liable to any punishment, if he
proves that the offence was committed
without his knowledge or that he had
exercised all due diligence to prevent the
commission of such offence.”

In other words it is stated here very clearly
that the owners of the companies and the
bosses can easily escape by finding a
scapegoat or someone to say that the boss
did not know it and that he did it and
then he will get 3 months or so while the
boss will escape. ‘This is the provision
you are making. Why pretend that you
are providing for punishment? Do you
think Mr. Birla who can even pocket so
many politicians in the country . . .

SHRI RAJNARAIN :
30 many Ministers.

Not politicians ;

SHRI BHUPESH GUPTA: . . . yes;
so many Ministers and Members of the
Opposition also sometimes will not bhe
able to find one or two people to say to
the court that Mr. Birla did not know
that the offence was committed that, that
ke was responsible for it and that he was
prepared to take the consequence. Such
a person would of course go to jail if
at all he goes to jail. But Birla has the
key which opens all the jail gates in the
country it seems. Somehow or then when
a Birla man goes to jail we find that his
exit is as quick as his entrance. Birla
kncws how to get him out. So I say
why you should make such a provision.
If a company commits a crime then the
man at the top of the company should
be responsible ; he should have no alibi,
no excuse to give if otherwise the com-
pany has been found to be guilty. Sup-
pose, Mr. Chavan, your officer commits
a very grave crime which involves vica-
rious responmsibility to this House, could
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you escape responsibility by suying that
you did not know ? Surely, Parliament
will not accept that plea of yours. As
you know for some of the crimes commit-
ted by some officials some Minwsters had
_to fall. Even for the crime of a prostitute
some Minister had to fall in some coun-
try. Why this escape route is kept open
to them even without their asking for it,
I am surprised. Nobody asked for it. But
whenever bureaucrats draw up a Bill like
this hon. Members should know the spirit
of Big Money hovers over their head with
the result we find such provisions in order
to allow the big people to escape, people
who should be punished. Sir, I need not
"say very much on this. I do not know
what Mr. Chavan will say but I know
that he will not accept even this reason-
able suggestion.

MR. DEPUTY CHAIRMAN: Do you
want to say anything ?
SHR! Y. B. CHAVAN : No, Sir.

MR. DEPUTY CHAIRMAN :
.ments Nos. ..

Amend-

SHRI BHUPESH GUPTA : On a point
of order. I am noticing a very interesting
phenomenon., The Mover of the Bill does
not even condescend to reply to what we
say and we are told democracy by debate.
We never thought that democracy is speech
from our side and silence from the other
side. You should ask him to say some-
thing.

MR. DEPUTY CHAIRMAN: When
cver it is thought necessary, he will reply.

SHRI BHUPESH GUPTA: Does he
think that the number he is commanding
is a substitute for argument ? He should
take your permission.

=it TR : OO W & fR Sar A
Fea &, s anER IOy & fn g 59 =
g | 7w A wfgd fr d qamw &

o Jaqamte: 99 ST wway § @ &
a3 &
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MR. DEPUTY CHAIRMAN : The ques-
tion is:
54. “That at page 11, line 13, after

the words ‘business of’ the words ‘and
maintenance accuonts of be inserted.”

The motion was negatived.

MR. DEPUTY CHAIRMAN : The ques-
tion is :

55. “That at page 11, line 13, the
words ‘as well as the company’, be dele-
ted.”

The motion was negatived.

MR. DEPUTY CHAIRMAN : The ques-
tion is:
56. “That at page 11, lines 16 to 19
be deleted.”

The motion was negatived. .. . :.

Amendment No, 57 was barred.

MR. DEPUTY CHAIRMAN: The
question is:
“That clause 15 stand part of

the
Bill.” :

The motion was adopted.
Clause 15 was added to the Bill.
Clauses 16 10 19 were added to the Bill

Clause 20—Power 1o call for returns and
inspect accounts. '

SHRI O. P. TYAGI:
58. “That at page 12, line 41,

Sir, I move:

be deleted.”
The question was proposed.

MR. DEPUTY CHAIRMAN : Are you
pressing it ?

SHRI O. P. TYAGI: No, Sir.
leave to withdraw my amendment.

I beg

tAmendment No. 58 was, by leave, with-
drawn.

ffor text of the amendment,
vide col. 93 supra

’
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MR. DEPUTY CHAIRMAN: The
question is : L
“That clause 20 stand part of the

Bill.”

The mation was adopted.

Clause 20 was added to the Bill.

Clauses 21 to 27 were added to the Bill.

New Clause 28

SHRI O. P. TYAGI:
move :

Sir, I beg to

59, “That at page 14, after line 21,
the following new clause be inserted,
namely :—

‘28. Annual Report on the working
of the scheme under this Act shall
be laid before both the Houses of

(X1}

Parliament every year'

3 P.M. ]

T gum@fa s, R AT q@ e &
“Annual Report on the working of the
scheme under this Act shall be laid before
both the Houses of Parliament every
year”.

IT gl S, 47 T @TEET AN AT FH-
a1t &1 8 1 &1 S s afom S gdiw @
FATE @Y & AT ¥ e T g FY AN
TTHAVT T GgeiT AET FAMT § | W AT qg A9
D HW Y B o AR AR A 99 ae e
& R 27 qE B Fvorar sk faAer F o
TR T IR T ACg & AN F FALGHAT AR
FTI & HBTEIATI

ST % T§ AW FT g9y &, 7 gleaw S
Tl FT 5@ T1AAT F gy & oo o § o
o7 T gay & 7 o Feate @iy a8 @ § ey
aTfr 99 9 =1 g @ | T aE9 A W ag N
Y =R S wE A1 FRE & dr ey
i aTRF TITET 1T AT gEeraT HIX NYEAA F
g § frarsse T ar s am%_
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qrTg et sfeard St # Sae o &, T
T & w71 g §, 98 Tgi q@Ta o
TIHT 3 6T 7 A 997 WOAT I AGF v
TET FL X | A NI ATTRT A1 HY AT RN
&7 ag wATA WA gANC AT §
HRF grer e § 5 S A &1 aWE 59
§C AW Y@ GWET F AW @R 4 |

The question was proposed.

SHRI MONORANJAN ROY: 1[I do
not know whether Mr. Chavan will agree
to this amendment at the fag end of the
Bill. But it is immaterial whether he ac-
cepts it or not. They are bound to do
whatever they like with the working class.
And then the working class will react. My
submission is at least you announce in this
House your acceptance, if not of this
amendment, but the purport of this and
say that you will place before Parliament
every year a detailed report of the activi-
ties under the scheme, how much you have
collected, from where, how it has been
kept and all those things. And that is the
minimum thing that you can agree to.

SHRI Y. B. CHAVAN : Well, Sir, as
far as the principle is concerned, there
is no objection. But it is not the practice
that the annual report of any Act is to
be placed on the Table of the House.
You have every right to know about the
detailed working of the Act and certainly
on different occasions the Government will
give this information.

SHRI O. P. TYAGI: I asked about
an annual report on the working of the
scheme.

SHRI Y. B. CHAVAN : 1 understand;
I am talking not only about the scheme,
but about all aspects of the Act, Parlia-
ment can ask for information on any oc-
casion, we can discuss it. You can also
give calling attention notices. Therefore,
there is8 no necessity of having an amend-
ment of the Act for this.

MR. DEPUTY CHAIRMAN: The
question is :

59. “That at page 14, after line 21, the
following new clause be inserted,
namely :(—

28. Annual Report on the working
of the scheme under this Act shall be
laid before both the Houses of Par-

y

liament every year’.

The House divided.

MR. DEPUTY CHAIRMAN :
AYES—21
NOES—89.

AYES—21

Barman, Shri B. D.
Ghosh, Shri Niren
Goray, Shri N. G.
Gupta, Shri Bhupesh
Kumbhare, Shri N. H.
Mariswamy, Shri S. S.
Mathew Kurian, Dr. K.
Menon, Shri Viswanatha
Patil, Shri Veerendra
Raha, Shri Sanat Kumar
Rajnarain, Shri

Ray, Shri Rabi

Roy, Shri Kalyan

Roy, Shri Monoranjan
Schamnad, Shri Hamid Ali
Shekhawat, Shri B. S.
Sinka, Dr. Ramkripal
Swamy, Shri Subramanian - B
Tyagi, Shri Mahavir
Tyagi, Shri O. P.
Varma, Shri M. P.

NOES—89

Abid, Shri Qasim Ali

Adivarekar, Shrimati Sushila Shankar
Alva, Shrimati Margaret

Amla, Shri Tirath Ram
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Anandam, Shri M.

Arif, Shri Mohammed Usman
Avergoankar, Shri R. D. J.
Berwa. Shri Jamna Lal
Bhagwati, Shri B. C.

Bhardwaj, Shri Jagan Nath

Bisi, Shri P. N. ro
Bobdey, Shri S. B.

Buragohain, Shri Nabin Chandra
Chandra Shekhar, Shri
Chaturvedi, Shrimati Vidyawati
Chaudhari, Shri N. P.
Chaurasia, Shri S. D. S.
Choudhury, Shri N. R.
Chowdhary, Shri C. L.
Chundawat, Shrimati Lakshmi Kumari
Das, Shri Balram

Dikshit, Shri Umashankar

Gadgil, Shri Vithal .
Himmat Sinh, Shri

B e L

Imam, Shrimati Aziza
Joshi, Shri Jagdish
Kalaniya, Shri Ibrahim
Kalyan Chand, Shri
Kamble, Prof. N. M.
Khan, Shri Khurshed Alam
Khan, Shri Magsood Ali
Kripalani, Shri Krishna
Krishan Kant, Shri
Kulkarni, Shri A. G.
Kulkarni, Shrimati Sumitra G.
Mahanti, Shri B. K.
Majhi, Shri C. P.

Makwana, Shri Yogendra ¢ -
42 RSS/74—4.

AN |

Malaviya, Shri Harsh Deo
Mali, Shri Ganesh Lal
Mehta, Shri Om

Mishra, Shri R. K.
Mukherjee, Shri Pranab
Mukhopadhyay, Shrimati Purabi
Munda, Shri B. R.

Murthy, Shri B. P. Nagaraja ,
Musafir, Shri Gurmukh Singh

Fen)

Narasiah, Shri H. S.
Natarajan, Shri C. D.
Nawal Kishore, Shri
Nizam-ud-Din, Shri Syed
Nurul Hasan, Prof. S.
Parashar, Shri V. R.
Patil, Shri Deorao
Pradhan, Shrimati Saraswati
Punnaiah, Shri Kota
Puri, Shri D. D.
Rachaiah, Shri B.

Raju, Shri V. B,

Rao, Shrimati Rathnabai Sree¢nivasa
Reddi, Shri K. Brahmananda
Reddy, Shri K. V. Raghunatha
Reddy, Shri Mulka Govinda
Roshan Lal, Shri

Saleem, Shri Mohammad Yunus
Sardar Amjad Ali, Shti

Savita Behen, Shrimati

Sharma, Shri K. L.

Shastri, Shri Bhola Paswan
Shukla, Shri M. P.

Shyamkumari Devi, Shrimati
Singh, Shri I. T. v
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Singh,
Singh,
Singh, Shri Mahendra Bahadur
Singh,
Singh,
Singh,
Singh, Shri Sultan
Sinha, Shri
Sukhdev Prasad, Shri

Shrimati Jahanara Jaipal
Shri Kameshwar

Shri Mohan
Shri
Shri

Niranjan

Ranbir
Awadheshwar Prasad

Sultan, Shrimati Maimoona
Thakur, Shri Gunanand
Tilak, Shri J. S. ‘
Tiwari, Shri Shankarlal
Tiwary, Pt. Bhawaniprasad
Totu, Shri G. C.

Trivedi, Shri H. M.

Varma, Shrimati Narayani Devi Manpag-
lal

Wajd, Shri Sikander Ali

The motion was negatived.

Clause 1—Short Title, Extent and

Commencement

SHRI O. P. TYAGIL: Sir, I move :
1. “That at page 1, lines 5 and 6, for
the word ‘Compulsory’ the word ‘Volun-
tary’ be substituted.”

SHRI BHUPESH GUPTA : Sir, I move.

2. “That at page 1, lines 5 and 6,
for the words ‘Additional Emoluments
(Compulsory Deposit)’ the words ‘Addi-
tional Burdens on the Working People
and Compulsory Wage Freeze’ be sub-
stituted.”

The questions were proposed.
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=ff W9 wFTH AW JUTEA HRIRA, WA
STEAT =g eE & & fF R A w5 A =g
FIFIL T | 56 999 &9 W 99 § F A9 78
g % o dw A gE A §1 @ @) § S
g fF 1< a8 @ fqias & S a0 § § o g g
HRET AT TR HC AT 1 ToOeA § G g
g foely ot awiTEe 1 S H FE F e A G E,
fomg =19 ¥ wTewT WA @ F A FGA

SHRI BHUPESH GUPTA :

on a point of order. He said “Atma”.
such “Atma” is existing there.

Sir, I rise
No

St a0 fog fum: W g, SR

SHRI SUBRAMANIAN SWAMY : What
is your ruling on that?

MR. DEPUTY CHAIRMAN : There
cannot be a ruling on that.

=} AT T AT

it sitaw seeTn w3 qEy dw A wETE
fafry w7 & T a1 & 99 E & 5 o e
1 @ w1 afqw @t AraTer oufyq §, AvEY
qifeemiz g8t &3 §, W} a8 Samwd & wd
& AR F1E Tgae AEY T T IR A AT AT
FT @ T § FEAE G @Y g1 TG A
feafa dt aga sarar @E §F @ g @ AN
AT & g aedt g€ wemmd & Freor & W
HqEATE AT 37 § AT T AT HgATS W &
g a1 wfgx gaF N9 AUET 9Tasr &7 g |
I HawT AT 2 % 9g T 39 wgmE F;
AFTIAT FT F HIX HAIA T FT @5 AT §
AT G | 5T FT &1 9 I Jg  qEIHAT 7
& | 79 SEvd Y &Y 9EF ATT | AQATE W0
FT Y A HLAAT ITHT T g 4 ATHT WG AG
IS AT F AT TG qF & 5 AU A IW W A
# 9€ I A WS agr AT BT q
F T ArarSt AAAT f wgTE wa M g
S &1 38 IFTC AT TS et oo oo | F
guwEr g 6 ag s Anie faoge e
g d@ar g
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STET % AAGIY FT HAG ] T FEATE 1 A6
FfreagiicIra gz aiqrsq AR AL |
Y A s | off w1 A1 A A A FrAr g F
WEIE AF & fAU S o AT % IEA
T 93, Seraw Fy afy T8 G a ok wE W
FTg 7 HIA AL | ISTEA Hedl TaT 97 @7 §
HYT ATIFT qRT FT T qGAqT A7 T 77 8,
$Y ITRT QEF ? TWT 7 gAC FOT T T
SUTIT TH IX F FEAT 6T & |

SHRI NIREN GHOSH : No, it is much
more than that. It is more than Rs. 14,000
to Rs. 15,000 crores today.

Y T T 10 TR FAT Y 15 TACFAT
T FETET R

ft SIS @Y - a A, 15 3
FAg 3 | & wwman g 5 faaan 97 e wmowr
gATSE T F ®q H § IAY SqTeT HET A Y !
Vq qF 98 FTA g7 F € § a9 @ ¢ 97 aF
HETS, ATTH BT A G R T A0 S
FIIT AR FAFAGTFA Ffaw g
T AT ATEATI R E ST AT BT @ §
IqY SATET FIT FATT FIE TF0 H gFar I
AFI AT aAGT F W T | gAOAOT O A09F
STEAT § fF S wgd B Aq AT | g9 HI
1T ISTHT AT 39 30 H AEME F FTL0E | AT HY
afsar® HEREfF™ ST At ¥ WA TG
= W & | oo gl fawelt 96 & ) e e
TU o1 g1 AT Og A QT ] | ITATIA F AveAy B
T & fAu, scaee agTe & fdu, 1o g7
O A & g, Wt OfwfadE aery & fag
T 9T T | AETE Fg 7 AT J10A) |
afe 7gaTe 1 <eRA F o a Aeg < #1 AT
) § | 75 T, ag gfem A0 qam & @ org
qY rdar g f& Ay S foaar - ot
AT freadr fewifaz fawr, ait ‘Foead’
F T AT AT’ T vy arfe o e,
%9 feafa € Y FF og 91 7y A gwaT Y a2
LY BT AT | ATIHT TF F100 & fag & qemar
g 7 qwwfes & @ 3w 7 awfw
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FT WATT AET 2| MW WUAT FH WAL
F A FGLI W W F oawm WM
yOEy §@ AW § wgTEw g qifw
wgmg§ W Ft @ whRfa v FE
a9 &, W gL W WA ARl
AIYFT g1 37 F A FATC | T TEF AT 9
AT #Y W AT, 9w O STEH A€l @
Hfre | 373 a=97 F1 1g A, faarg wrdy i forg

Ia% e Arala 7a aran feafq sagr @@g §1

A s v § F aa g feafa @ o v @
SRERIECERE IR R e LTI
& fF 3o 3w ® 3T yefq 1 AT O A &
ot f anfrr Fraamsy &, sifeaens & sigaras
AT T/ EWF & | 7L 48 A3 et 6
dw # g var a1 39 dw H oA, AreAr i}
T areft feafs e gy STy | gwIR 3w A qET
AR E) EHAT S | T W I GG HY S SqTRA
TEY . SATET AL § IET FT IO FX I § W
R IR TET FE g@7 A T /1 wwar
HE1 & ) § T S FY gewans 37 § BF s
I RAF A A F T FAITH TF A
§ 9 su A a4 e &, weaan 39 | w-
AT, GAT Frier g AT T qHT I JAH
WEATE, ST 9% FTI TEN qGEAT I A ¥
MU FATHTH AT 19 FTGHT Aregvart AT
I @S | ATF FITAGIT, T ATIHT § FT ATTHRY
Ha @I 8, AFT AT I BT TATS FIA H
fqdad 1 e gE W g, e F NG R g FA
3 fera g faet & gTa are & qat o< Y fogay
FY By FCIE T | I TF THT B OF §IT A
a4 SITest SR § qweran g fF 39 fadas & gra
HIq FFHAA UF Dl 59 9 &, A HITHT &0
g, qu-wafaer g faad ae g g ®w &1
T guaar g % 80 @ g g F Foead’
&1 SIg ‘AT’ X fay oo, wnen @ f e g
TIHTL FGA |

SHRI BHUPESH GUPTA: 1 have
been more realistic. After killing a man
it is no use trying to offer him birthdawn

greetings. Already so many provisions
have been passed. Voluntarism is gone.

 What is the use of calling it voluntary ?
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It is all compulsory, coercive and abso-
lutely preposterous. If you like for the
sake of nomenclature to put ‘voluntary’ in
it, it will be the greatest hoax in the
country. The Bill is all compulsory. You
cannot transfer a wine shop of contraband
brand into a sweetmeat shop by putting
up a signboard to that effect. Therefore,
I have given the name which exactly fits
in. I have said that instead of calling
it “Additional” Emoluments (Compulsory
Deposit) Bill, call it by “Additional Bur-
dens on the Working People and Com-
pulsory Wage Freeze Bill” . . .

SHRI NIREN GHOSH: And also
Wage Cut Bill because the money value
will go down.

SHRI BHUPESH GUPTA: His idea
is quite right. I have given this name.
You say that your motto is Satyameva
Jayathe. But this Bill bears the name
which is the definition of falsechood. That is
why there 1is nothing decent in it. 1If
you people believe in the Satyameva
Jayathe philosophy of yours and if you
" de not want to violate it in the same
way you have violated your election
pledges day after day, then you should ac-
cept my suggestion. I have done a good
turn to you by giving this description. Why
not call a spade a spade? Why do you
lack that moral courage? Why do you
want to be a highway man by pretending
as if you are a priest in the Lakshmi
Narayan temple ? You want to be a bal-
lerina when you are in fact the ugliest
and not even worthy of sight. I cannot
understand all these things. Why don’t
you call it by proper name ? This is what
I have provided and Mr. Chavan should
congratulate me.

I did not wish to say much. But it
should be known to the country that here
you are passing this measure with your
strength of press button majority. We are
all passing a measure which is unheard
of in a sitnation of this kind. Under the
hypocratic grab of containing inflation, you
are adopting a preposterous posture of at-
tacking the working people. We are passing
a measure which, while leaving out Tatas
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and Birlas and their personal income, the
smugglers, the black-marketeers, mer-
chants of black money and the corruptors
of our public life, comes down heavily
upon the great working people of our
country in total disdain of all the norms
that we cherish and value. Here we find
Mr. Chavan, in the name of fighting in-
flation, is passing a measure which will
add to the suffering, privation, hardship
and denials of our working people. After
all what are you freezing ? What you are
taking away in the name of compulsory
deposit is not the super profit, is not the
earning of some parasitical class. You are
taking away from the working people of
our couniry who by their toil are produc-
ing fortunes for this country and yet they
are starving and suffering and standing in
the lines of unemployment queue. You
are taking away from them their morsel
of food and in return you are giving them
on the one hand high prices and highest
cost of living, highest wheat and every-
thing.

And, on the other hand, when by their
struggle they got some money, some little
gain, by way of dearness allowance or
increased wages, you come as the Pindaris
and the raiders on their homes in order
to grab that money and run away with it.
This is not democracy. Sir, this Govern-
ment is, of course, guing the whole hog
along the rightist path in the economic
field. Sir, it has now decided to go that
way. Sir, it has broken its own pledges,
it has gone back on its own election man-
date, and today, it has chosen to attack
the people right "and left and to attack
them cruely and cynically and without car-
ing as to what would happen to their future,
to their children and to their children’s
children. Sir, the crisis is what they have
created and the burden of the crisis is
passed on to the common man.

Sir, I could have understood if the
President’s salary was taxed and a compul-
sory deposit of seven to eight thousand
rupees had been taken away from the Presi-
dent’s salary of ten thousand rupees; I
could have wunderstood if a compulsory
deposit of about four thousand rupees

Y



. ties of all kinds.

105 ddditional Emoluments
had been taken away out of the Governor’s
salary of five thousand rupees; and 1
" could have understood if, in the name of
the Compulsory Deposit Scheme, the
Birlas, Tatas, Dalmias, Jains and the
smugglers and the blackmarketeers of the
country, had been touched with a view to
getting their personal income compulsorily
deposited into the exchequer to use it for
the cause of the nation and for the pur-
pose of fighting tke present inflation. Noth-
ing of that kind! Go and attack the work-
ing clags; go and attack the employees;
go and attack the workers; go and rob
them of their barest earnings and put
them to suffering, break their strike, attack
them after the strike is broken and rob
their homes and put them to humiliation,
put them in acute suffering and in difficul-
This is what they do and
this they call democracy. Sir, nothing is
more preposterous than this. Therefore,
I have given these amendments... (Inter-
ruptions). Sir, T would ask them whether
they have consulted their wives. Sir,
I would like to say: “Go and consult
your wives. Lady Members, go and
consult your husbands...”

SHRI OM MEHTA : Sir, did he consult
his wife ?

SHRI BHUPESH GUPTA: You see, 1
would not say anything about my friend,
Shri Om Mehta, because, obviously, he
believes in consulting other people’s wives.
Sir, T am asking them to consult their
own spouses and come to the conclusion as
to what they feel. You have children,
some of you, and you are not in such a
disadvantageous  position as 1 am. So,
consult them ; consult them and ask them
as to what they feel. Mr. Chavan, you
may have no children. But many of the
Members here have children and they are
proliferating. Let them ask them as to
what they feel about this. They will op-
pose it; the housewives will oppose it;
and their relatives will oppose it. Well,
Sir, T know that the press button democracy
has been so vulgarised, so brutalised and
so degraded that within twinkling of an
eye, with the whip of the Congress Party,
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| democracy on the other side of the House
will come into action in order to sanction
this civil and uncivil and savage attack
on our working people. At least, do so
by adopting this title, because that will
accord with the caps that you wear. Do
not try to borrow something from some-
body with a view to concealing your iden-
tity, odious as it is. Therefore, 1 have
moved amendment and I know, Sir, that
you will put 1t to vote. Let us see how
truth takes care of these amendments.

MR. DEPUTY CHAIRMAN : The ques-
tion is:

1. “That at page 1, lines 5 and 6,
for the word ‘Compulsory’ the word
‘Voluntary’ be substituted.”

The motion was negatived.

MR. DEPUTY CHAIRMAN : The ques-
tion is:

2. “That at page 1, lines 5 and 6,
for the words ‘Additional Emoluments
(Compulsory  Deposit),” the  words
*Additional burden on the working people
and Compulsory Wage Freeze’ be
substituted.”

Tle House divided.
MR. DEPUTY CHAIRMAN :

AYES—20
NOES—90

AYBS—ZOA |
Barman, Shri B. D. e
Ghosh, Shri Niren
Goray, Shri N. G.
Gupta, Shri Bhupesh
Koya, Shri B. V. Abdulla

Kumbhare, Shri N. H.

Mariswamy, Shri S. S.
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Mathew Kurian, Dr. K.
Menon, Shri Viswanatha
Patil, Shri Veerendra
Raha, Shri Sanat Kumar
Ray, Shri Rabi

Roy, Shri Kalyan

Roy, Shri Monoranjan
Shekhawat, Shri B. S.
Sinha, Dr. Ramkripal
Swamy, Shri Subramamnian
Tyagi, Shri Mahavir
Tyagi, Shri O. P.

Varma, Shri M. P.

NOES—90

Abid, Shri Qasim Ali
Adivarekar, Shrimati Sushila Shankar

Alva, Shrimati Margaret
Amla, Shri Tirath Ram

Anandam, Shri M.

Arif, Shri Mohammed Usman
Avergoankar, Shri R. D. J.
Berwa, Shri Jamna Lal
Bhagwati, Shri B. C.
Bhardwaj, Shri Jagan Nath
Bisi, Shri P. N.

Bobdey, Shri S. B.
Buragohain, Shri Nabin Chandra
Chandra Shekhar, Shri

Chaturvedi, Shrimati Vidyawati
Chaurasia, Shri S. D. §.

Choudhury, Shri N. R. - - -

Chowdhary, Shri C. L.

Chundawat, Shrimati Lakshmi Kumari
Das, Shri Balram

Dhabe, Shri S. W.

Dikshit, Shri Umashankar

Gadegil, Shri Vithal

Himmat Sinh, Shri

Imam, Shrimati Aziza

Joshi, Shri Jagdish

Kalaniya, Shri Ibrahim
Kalp Nath, Shri

Kalyan Chand, Shri
Kamble, Prof. N. M.
Khan, Shri Khurshed Alam

Khan, Shri Magsood Ali
Kripalani, Shri Krishna
Krishan Kant, Shri

Kulkarni, Shri A. G
Kulkarni, Shrimati Sumitra G.
Mahanti, Shri B. C.

Mahanti, Shri B. K.

Majhi, Shri C. P.

Makwana, Shri Yogendra
Malaviya, Shri Harsh Deo
Mali, Shri Ganesh Lal

Mehta, Shri Om

Mishra, Shri R. K.
Mukherjee, Shri Pranab
Mukhopadhyay, Shrimati Purabi
Munda, Shri B. R.

Musafir, Shri Gurmukh Singh

Narasiah, Shri H. S.

Nawal Kishore, Shri
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Nizam-ud-Din, Shri Syed
Nurul Hasan, Prof. S.

Parashar, Shri V. R.

Patil, Shri Deorao

Pradhan, Shrimati Saraswati
Punnaiah, Shri Kota

Puri, Shri D. D.

Rachaiah, Shri B.

Raju, Shri V. B.

Rao, Shrimati Rathnabai Sreenivasa
Rao, Shri V. C. Kesava

Reddi, Shri K. Brahmananda
Reddy, Shri K. V. Raghunatha
Reddy, Shri Mulka Govinda
Roshan Lal, Shri

Saleem, Shri Mohammad Yunus
Savita Behen, Shrimati

Sharma, Shri K. L.

Shastri, Shri Bhola Paswan
Shukla, Shri M. P.
Shyamkumari Devi, Shrimati
Singh, Shri I. T.

Singh, Shrimati Jahanara Jaipal
Singh, Shri Kameshwar

Singh, Shri Mahendra Bahadur
Singh, Shri Mohan

Singh, Shri Nathi

Singh, Shri Niranjan

Singh, Shri Ranbir

Singh, Shri Sultan -

Sinha, Shri Awadheshwar Prasad
Sukhdev Prasad, Shri

Sultan, Shrimati Maimoona

Thakur, Shri Gunanand ..
Tilak, Shri J. S.

Tl

Tiwari, Shri Shankarlal
Tiwary, Pt. Bhawaniprasad
Totu, Shri G. C.
Trivedi, Shri H. M.
Varma, Shrimati Narayani Devi Manaklal
Wajd, Shri Sikander Ali
The motion was negatived.

MR. DEPUTY CHAIRMAN: The ques-
tion is:

“That Clause 1, the Enacting Formula
and the Title stand part of the Bill.”

The motion was adopted.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI Y. B. CHAVAN: Sir, I beg to
move.

“That the Bill be passed.”
The question was proposed.

SHRI S. S. MARISWAMY (Tamil
Nadu): Sir, I would like to remind our
great Finance Minister of an episode from
the Ramayana. Sir, when King Dasratha
was advised by his ministers that he could
take back the promises given to Kaikai, he
replied that he did not want to commit
the sin of all the sins. He said that
whatever he gave with his right hand, he
should not be accused of taking it back
with his left hand. He said, If I
do like this, that will be the worst crime
possible. I have given the promises and
I would not take it even if 1 have to die
or account of that™ Accordingly, Sir,
he did not withdraw the promises. As a
result, he had to give his life. That is
the tradition that this country had built
up. And now here the Government is,
in one stroke, taking back whatever con-
cessions it gave to the workers. The Bill
that you have passed today is a breach
of trust. It is a break of all the promises
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that you make on the floor of this Par-
liament. This is an anti-people Bill. This
is an anti-workers Bill. I would urge up-
on the Firance Minister to withdraw this
draconian measure.

] AgE @E (ITT W) ¢ A,
zg faw & qgw § & fgwan 7 feaafes
aE AWATT § W9 FWA H WA HCAT
=Ifge | a8l @ ar 4 § e s Aee
 #t § @are fr oger fafaedy & aUodt 2
Yo% §39 @ &, @ wE oFafea]
fafreeT #1 &fgum & mfesd ¥ @9F @
§ A 99 Wl 9X 9g" W e
F@T @ E | AT avar ag wgW g fw
s AR F aafeendr § oI wwe
# g frfrel & ww ¥ go QA defe
e & T § 5 agt 3% gwig d T
uTE TR @, T ag ®S A Agr 47 '
ag faar s | wifa ag 9 4 5 feae-
dg wargeg fTar @0F | wWifE AWl w6
era ufere § @ @ g, iR g s
oty feadw umew fear man oy fAT
i geg & & f& ogAer amw A A A
g zaar sarer 2 fear @ifs w0 qmged &)
W | b AT waveT feaiw vAtee frar
qr ? fegAd usteew A fear smer
afgr gt fomm § f& o g @ A1
TR A g wmd W femew AR
fegr & s A9 AEY § fF ooEd e
gr ? AR T ag A € enfw & awear
g fr wny aw o froer & ot # S
W A qarad I I AmiE Er
¥0 T 99 @ 2 ) U Fred § IR AeE]
Fr fr ag feacim &1 fgemm amer &%,
ST HT ¥, 45 FI1E HFAAAT B 1T W gg !
(Shri Pal

[The Vice-Chairman Bipin

Dass) ic the Chair.]

oIg AR AR w1, AL _femmr ¥ gadr |

aTg oY | OF 9 & ug FEN ARIAE |

fo ag faa @y o & &, 0,8 W T
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T #1900 A &, a7 faw faas w9
F fau saer fadw s wr £ ) & uF A
AOY FE F oy v woaw frw EoSEy
T qHE T R AR A ¥ a3 W F

| ot oot #X §ifwd | 5w oag ¥ w9 F

faq  met-waw gwme GwT @ o1 af
FUET TFISE GISA R | T OF THISE
FT FIAT UF UF ®QAT @ T A7 FAST w2qAT
IOE FEw & g =ifgd o fET SEEr
gfear =7 & fav am ol @ =@
Rl wifE wrgeh e sEEr Affew AR
F GFAT 2, 9g fa@ mmedr € affewm v
gEy & | ArEl grefast & sy o 81
T ZIT THT ATZAT TACETE T TFAT &0 1
T UMW fguml &1 W@ | waAdE § 9=
fram gor =0d &7 fgaw w@d AR W )
& FASt A1 fgamm gAT 1 BT fgawEt ®
frgs & fau =01 et 77 =rfegd © =
g § o T AR #7 aaearg & a9,
feasia wATerq AT 9IW HX 3@ T9F AT
Tl & faw &= w3 & st #E aw
F fegama @ g | TEfan Aq gee 7
e wigd —sifw faw & qra € & s
T-—afF 3 gEm 9 § qu o FT A
X g faf et & mfesa & O aew
FI A | IATT UFSE G & dgal N
fF e ST a6 #1 F afefewe 2 faar sy
o arive fawl &f fF Geri-gat frval & =T
BT | 39 a%8 § ATIEt fgame van § o frewa
TG a3y | EET W wwAr ST FA I9H
TIAT 97 F 418 gAi-g19 $w wizfnpe € T I
AT 397 ag A &1 fov ag dor afefrpe S aw
& fau &, sav frwl ¥ $w &Y s o @
(AT AT MG F W) IW 9 § STHr HA
AT H1 faTwd A8T 929 | iy gfefEws du<
2 e Wi N RE AN @dgqr a7
g%t et & faw man) fag @ & saaw
}wmig“ﬁaﬁﬂ F W [IET
AT M9 S ¥ W feawa ag o3
g dw @lfeFe  gra ST swEr
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90 ¥ q1uq fas W3 1 9g wwEw <% ) tor, mainly from the rural rich landlords
W OF Sfrem A9 w7 awy 30 g qgg | ond kulakas.

AU ga & A HQHT AT UhifeE

&9 F T § WO gAE [ g oW wgw- | .

A A - ¥ i Sir, it has also been pointed out that
q T ORF 9T AR T A1 RE ]if we had properly taxed the multi-mil-

TR FT ®IAT & FEA WX @7 Y Lonaire class, the corporate sector, we

wdiad W1 F9 & WY | HYAT w9OT A9 F could have collected many times more than
Ny the amount now collected. Even today,

fae & s wedt qoar fae RERLY \ our tax arrears in gross come to about Rs.

AHE qaAFT § A T 7 A A9 dg@H | 800 crores of which, according to them,

TR fgar T9 9 F1 AR gu & a8 w ’ the eflective creas—I do not know what
|
|
i
{
|
|

= - g -~ it means—come to Rs. 450 crores. It is
el zq 2, 3 7+ W= ! . AR ’
T AL, j?r A AH TR therefore, quite easy to raise this sum by

T 9 MR FT Aifwg | :

stepping up the taxation measures and by
enforcing such measures, if necessary
amerding certain aspects of the law and
i the Constitution. The Government  has
SHRI BHUPESH GUPTA : Sir, we are i not taken that line. It has taken what
at the end of a chapter which will be re- | comes to it very handy. It is the mea-
membered with profound regret and deep | sure which is born in the arrogance of
resentment in the years ahead. Sir, unfor- | monopoly of political power in the hands
tunately, we could not stall and kill this'@ of one party, which regards the entire
measure, not because we lacked any moral | Opposition, iricspeciive of what the Oppo-
fibre, but because we suffered on account | sition stards for, which counts only on its
of mumbers. It is the batlle which has|own word and not on logic, not on rea-
been won by the Government not on a|son and not on what the people feel. Peo-
moral plane, but on the plane of sheer | ple even belonging to  their party will
brute majority which is misused in the | not give them support. This is not the
parliamentary institution, in the process | Way of demo:racy. Today, we are writ-
denigrading the credibility of such insti- | ing a very bluck chapter in the anrals of
tutions. At a time when the economic | our parliamen‘ary institution. That is why
field is facing an unprecedented crisis and | [ have risen to raise my voice of protest
our parfliamentary democracy, as we under- | against this waywardness of our parlia-
stand it or whatever it is, with its limita- | mentary institulion, not because we have
tions and so on is faced with threats from | chosen the path but because they want to
all quarters including the behaviour of the | drag it in this manner. Sir, what will the
ruling party and the Government, we are ! people think? What will the people out-
passing a measure of this kind. And the | side, who are sufferirg, who are trekking
social impact of 1t would be entirely nega- | today from the villages to the towns. who
tive. Sir, Mr. Chavan said that he would | 2re in the agony of starvation, who are
be raising Rs. 450 crores with the help of | sWelling the ranks of the unemployed,
this measure. Rs. 450 crores is not a very ; think? They will think that it is their
big sum if you take into account the super- | parents, their brothers and sisters, the
profits and the accumulation with the | bread-earners, who are subjected to suffer-
multi-millionaire class and the traditional | irg by this Government. This will cause
income generated in agriculture as a re- | much more suffering than to which they
sult of the developmental activities which | are already subjected to. That is how
are being cornered by the landlords and | they will look at the parliamentary insti-
rich peasants. It has been pointed out by | tution. They will not look at us that be-
expert committes that by putting agricul- | cause we are Members of Parliament, we
tural tax, we could easily collect nearly | are always divine. They will judge us
Rs. 1,000 crores from the agricultural sec- | by our action. And how do they feel?
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They will feel that the Indian Parliament,
in the 28th year of the country’s indepen-
dence, 1s conpletely oblivious of the diffi-
culties and sufferings, of the sorrows and
miscrics of the millions of our people, and
that the parliamentary sarction is sought
and is given because of the majority of rul-
ing pariy to pass a measure of this Kind.
That is how they will take us. The hia-
tus between the parliamentary institutions
on the one hand ard the masses on the
other will grow and the gaps will widen.
And, yet, we find the hon. Members talk-
ing about parliamentary institutions. You
You are
instigaiing our people against our institu-
tior. You are creating a wide gap bet-
ween what we preach and talk and do in
this House on the one hand and what the
masses feel and look forward to on the
otker. That is why, I say, I am very much
opposed to it. Sir, the last valedictory
word you must take. I am not a retiring
Vice-President so that 1 can make a brief
speech wherein I can take note of corruption.

Sir, here I want to poirt out to you very
frankly that this measure will never sell
in the country and I am sure, if it were
on the eve of the elections, you would ne-
ver have dared to pass this measure. To-
day yon know that elections are one and
a half year ahead and, therefore, you can
take liberty of that situation in order to
experiment with a measure of this kind.
But, people will rever accept it.

Sir, T rise to call from the forum of
this House our workers, our employees
and other sections of our working people
to rise in revoit against this measure wher-
ever they can to protest against this mea-
sure, create a spirit of defiance wherever
they can and in whichever manner they
can. Tt is better to fight and, if necessary,
to die on one’s feet than live or one’s
knees. And, I am clear in my mind that
our trade union movement, our working
class movement and our employees’ move-
ment both in the Government sector and
in the ron-Government sector, who have
created a fighting tradition, will forge their
unity and come together in the common

!in particular. of our countty,
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! protest and struggle against this heinous
measure which by no canons of decency
or democracy could at all be supported.
Sir, this is the only hope now. We have
failed by the people insofar as this mea-
sure is concerned but, I am sure, people
have rot failed by Parliament and they
shall assert their sovereign right on an
appropriate occasion in an appropriate
manncr so that some such shame and dis-
grace does not come in order to tarnish
the image of our parliamentary and de-
mocratic institutions and tradition.

(Time bell rings).

Sir, before I sit dowr, as you have
been ringing the bell, I want to say that
this measure has a significant note about
it. It is a challenge to our working peo-
ple. It exposes this Government. It ex-
poses this Government as one which has
lied to the people, the Government which
lies to the people at the time of the elec-
tion, and behaves in this manner after the
election, a Government which incorporates
in a measure of this kind the philosophy

of the Tala memorandum, or the
Birla friends or the resolution cf
the Federation of Indian Chambers of

Commerce and Industry and the multi-mil-
lionaries class, is worthy of utter con-
demnation and criticism on the part of
the people. That is what should be done.
1 know, Sir, many people on the other
side of the House, certainly their support-
ers, do not support a measure of this
kind; they are unhappy, they are sorry,
but they have allowed for the time being
their loyalties, their party loyalties and
their affiliation to the organisation. It is
understandable. To have the power of
that judgment, they have been silenced but
their feelings have not been subdued Sir,
orce again, I am sure that they will re-
assert when it comes in future days to
fight for such a cause. Therefore, T am
speaking, T know, for all sections of the
working people. T am not speaking fer
my party alone, or, for that matter, any
other party. 1 am speaking for the peo-
ple of our country, the working people,
who are
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divided among the parties we representip
this House but who are united ir their
bold and solid condemnation of a mea-
sure of this kind.

AN HON. MEMBER: Hear, hear.

SHRI BHUPESH GUPTA: Sir, this mea-
sure shows the utter bankruptcy of the
Government. They do not know how to
fight inflation. They are imitating from |
the copy books of Heath in England and
of Nixon who has gore down in Listory,
in order to pass a measure of this kind in‘
the name of curbing inflation. (Time bejl
rings.) Yet they do not know that such
measures in England did not stop inflation
but gave it a fresh boost, nor in the Urit-
ed States of America where inflation rose
by 13 per cent. Why have you gone in
for that?

(Time bell rings).

Sir, now before 1 give any suggestion
and before I sit down, I would like to
say a few things. This is all that 1 can
do. You are very anxious, I believe, Sir,
are in a fortunate position like me, be-
cause you do rot have to put any com-
pulsory deposit. So, your feelings I can
understand. 1 can understand my feelings
also.

(Time bell rings).

THE VICE-CHAIRMAN (SHRI BIPIN
PAL DAS): Others are waiting.

SHRI BHUPESH GUPTA: Others will
speak. 1 want others to speak. 1 have
asked Shri Rajnarain to speak as long

as he likes. Sir, I suggest the wage fieeze
Ordinance  should be withdrawn. Now,
it is not Ordinarce, it is law. It should

be inoperative. The President should not
give assent to it. The new President, who
has been installed in the Rashtrapati Bha-
van, to whom the other day the Congress
General Secretary introduced a tax-dodger
from Tamil Nadu, will do well not to
give his assent to this measure.

Vigorous measures should be taken to
combat inflatior and bring down the
prices.
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(i) Immediate demonetisation to mop
up the black unaccounted money that
is playing havoc with the country’s eco-
nomy.

(ii} Nationalisation of essential indus-
tries Jike sugar, vegetable oil and cotton
textiles in order that private profitgers
do not play with the production of es-
sertial commodities to mint money for
themselves and inflict misery on the
people.

(iii) Public distribution of  foodgrains
by State take-over of wholesale food-
grains, trade, compulsory procurement
of marketable surplus of foodgrains with
the landlords and rich producers, vigor-
ous de-hoarding of hoarded stocks, and
distribution of foodgrains, sugar, oil,
cloth, fuel and other essential commo-
diiies through shops at all industrial es-
tablishmerts and depots in villages un-
der the supervision of popular commit-
tees.

(iv) The peasant producer must be
guaranteed remunerative price for  his
produce, salvaged from the fleecing grip
of the speculative trader and assured
the supply of agricultural inputs.

(v) Speculative credit by banks and
financing institutions should be totally
prohibited.

(vi) Stopping all non-developmert ad-
vances to State Governments.

(vii) Realising the unpaid dues of
over Rs. 146 crores, unpaid electricity
dues.

(Time bell rings).
These things should be done. These are

some of the measures 1 have suggested for
fighting inflation and, above all, to fight
inflation. corruption must be erded ruth-
lessly from all the spheres of our pubiic
life, specially in the centres of political
power and decision making.

R CAAREW : hwa, 5woe W oo
 fqdws &1 &@A7 I wEa 37 F €U
goF T gueasie g, § vEw A faad g
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iz § @9 @ v & wfEx gv gwr #@t
T v faggw fear s+ Gar guEy Sar
g f& v sfgwm § gaw g &, &
T feee) W dmmaiw w99,
dfraamae ¥ fewshr wF, 3@ §@R AW
TTAFT T R AW FT @ § AT A (I
oA & frd arewt A d—faw A
FLET g, A G FI FI e-S ag ¥ 4]
qOFR AGAT W oag A w@rg o f
TreEted § fF ow R W gREl AR
e Afeqes #1 Aow gR0 | WET TE
geEr ¥ & qgy w9 fwd & gAw IS0
et w5 oaax awR gar i &
THAT AR T, WX FETC NG 1 A$AT
A g, W W@ A s wm o A
yfaesT T ARAT & A qWR 7 99
a7 e v §, F e & OFAT
JgHT @ W THE WA A |

»ft wrgTatC auwit « Sfmfae wrgdfaw fem g
W ORI AW & [ g
fRu 1@ &, TF W gEE 9T AER T FW
Ty fram & =i qay W€ g & uw agar
fagw® agi 9 o AA—TE Ay, 67E A6
st g A famay aga & aW g X
ot 78 guw a1 @ § 7 owfee § v
T & ¥ ? gg faduw g ure R we
qgft ? 7w feas faw @ 2 7 gw T
Iy § ? fFdY am # dF "y werd &
g wE 1 § year Wwear g fR o owifaw
wogRt & qEME WO &1 #47 FgEy qEr g ?
g gt § wAe @gmr W g o uw
R TA AW T AFTE W 977 W@ & HWIK
/A T 79 9y w2 fF T g IwH e
50 BYHET FC &7 | UF aF g9 4g FE %
T AT FgT W OE, FAE @1 J99
T W@ § WK qEY a7w Ag A feoEEw
manfaee w9 #&@ wAr @ I 1 oag
T g 7 TA¥ agwe fgeumEr adfr @
TEAr | SWEE AT R § agy v G
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Nt AgrE @wit : fadergy faw qifse

.al

= e ;. W qeg  feedriar
o SHAEY & quy F | g0 oY gHES ¥
freay A o wERre ¥ geEd W@ ER
T AN ¥ yOeT § F wgraee 8w w2 agh
ey L

A (o fafmaa qm@) o osmEr
U FAT § A qarEy |

Wt OWARWEW SV grEee g ARt Fg QT
gV ag ager fadaw g wg W A
T W@ g, wogk faddr v e o g
n faQell Fr@ @ r wr g 9w fader
FHA &4 T & 1 s\ sHer fmAr sara
q sar fadty frr W IEA g A9 AT
TIAT o] E |

Iraawre (s fafeadre ew) - owwET
U% Gz g W |

U AW W ST T 9 2w
g 1 W A gX A 9T O I @A
T g fag «ft fea @ ol AR
form o7 4

¥ YT e A 9gA AT AW & A
TN AEW § t K 9 Ig FFW AR §
ff @ o = ® ¥ @ gg & 6 oarh
AR AR W g AR arlt St A1 oag
Fg faar f o & Fefoedl & fedet 2
¥ wgm f5 o d&ir & wEr v ¥
T ogEar e + & AuEr &§T 14 F
STEeE 1 (U Wk &) F oar H aemAr
AEATE -

“Whoever, with a view to—

(a) avoiding making any deduction

of additional wages and additional
dearness allowance an crediting the
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same to the Additioral Wages De-
posit Account or the Additional Dear-
ness Allowance Deposit Account, as
the case may be, or

(b) aiding or abetting any  other
person to avoid making any such de-
duction or credit, knowingly makes,
or causes to be made, any statement

or representation which he knows to

be false or does rot believe to be
true.

shall be punishable with imprisonment...”
(Time bell rings).
PR+ ha -

e F @Y @ S g owlAr am
YT A JNIC | ST AFHAT 99 qHA &3
¥ I gw B wATHz qr QWY wg faa
N 7@ 57 o 5 A oF dfew g7 a9
A

IraAEa (A fafgaw @) ¢
TFWFTL

BEU

ot T c § ogwd F ara agm
& ag 9@ T3 F@T AEAT R AW W Fw
N HR awz TwT 35 75 | By fadas
N F e gAmAAr g, 99 fAOdr gwmar g
o Wt ¥Y Fg dm qEr 9w fadEw ¥
ary ¥ Jige W g 0§ ooy fag @@w
T WA AT ITT TGE § w@E SR T
T & TJ@ FE & | F I AEA WAL
AT CERT AT @ SEI AT @ oA A
gaaar A Fgar | qar T & v faet &
garft T F F AU @9 § 3@ W
T, wifaerd @i & & St 99 aeng
qaqr g@re w1 fraw A aa ol @ ag
fear & zaw frOdd &Y S O
THY SFAC A M9 F A T A T
43 @R T &, qg GG Agw ¥
¥ HAHC ' AL, THT AT ST A
T, SETT FIAT €A JAT WY TGA HW
Ao gafag & Y W@w T & wEW

EIECIIE S o I T O T
TETEIL HIY FIH ISHL TG, G 98 0F
feiHar €1 s 1 SR W SWEEY
T AN § A s, oW A
w Fgn ME A9 w2 Ffgg, 9@ AW FA
Feg ar war famw &fg@, S oft §
weg §, T wseT & W o oar nd w@r
g fr worgx &1 S dgmE vmr T @ @
" & g, e g wEni s |

[ AN IEF AT FT GHEAT A FT

TFd & WX S AY g Fedl  fFoew
e W 937 W@ ¥ 9w an ¥ § @y
faErd ¥ qe www g fe oqw s
WHT # dEr | g ? 9 W9 IART WEE
AT W FET § AOgT &7 6 w=r
FgT qGT | W FAINNT A7 gETedfa &
qFT FT T A Y ! gg WEAE Wl 4G
W, AT EET @ AW 1 ST T L
g a3 FEn & v ol dgmd W=
I FUAT F ow@eT F fAm 99 WY
T W W O¥ R ey W faum faw R
@ Ha q, W D @ g we
ST GEAT WO | GEr g § 4g 9TR
3 fr og wogRl & aqw § wRT R
#R ¥ ag #gw W § o fagww
gt fa Yy & AT gEE owegddl #F 99T
¥ dgs ¥ wug ¥ wedr @Y oor W o§
¥ famErd ¥ B 9T g AR g
off g ST ¥ AT AR WX war A fe
ag T Tad v @ fadws ® oW W
sexq #ar g ? 9w wagd @1 fawwm &
g5 T @ Wy g A s g 5o
i R gl am e g R &
wogd A AfE wEwmwani & & 9
T FT U Q& AT TERT F WA A
ST FO0 9g ¥ @R ¥ 3§ w e
agt. .. (Interruption) § O Fg TgAT
g 5 ag fam smar @1 wwog 7@ F fag
amr e &1 safag g afe AF =g A |
fooar ¥ o v § 5 o @R
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[t wsFrTaEa)

s & o fadaw qx 939 AW 4, AF
[EAT HIATHT | HAL qHIC SHAAT @7 -
T feafs #1 gaEey g @ I@FT Aqias
wieATeAl #1, g A AR @AT-AE arEw
e &0 tafure sAifsds &, SeA
N wraeEE qEgHl F AT qd FA |
oy oftr &, fe=1 g FET § SERT AAA
T w0 s, & frer s—10 W ¥
guax faeet @ § 7 a8 §@R ©F FEA
T ¥ fF SRR sEwE 'red a9
T FEE FE7 F a@ S W ¥ S
fell Wt grom § A1 Y AR W aE
I I8 @R WA 91T qTE @ Ag-
A AT A G R, AT A9 qgH
qaft | AT = § AR 3@ fem @ g,
Ig 919 48 AThIT TE ey g ) S S
g 9@ AT § ) AfET g g QT F &
LT ARAAT § WX TG FE@AT A W
wfay & o F faw 9@ awr g
gAFATE | AL G qgd, W & W
ST AT @1 fer S owEr osmar §
Speaker is he who speaks less.
W AT SAET S al 'sT &y 7
You should be a good Speaker.

@ § ag Tgw 9w § 5 ozw awr
JAET qFT W FAT FE oggedr g ?
4 pP.M.

THE VICE-CHAIRMAN (SHRI BIPIN-
PAL DAS): You are going far away from

the Bill.

ST UFATTAN ¢ WAL HASEAHE HT
UpaAl § 1 59 GCHL H SR aglr g |
JATRT T AT TG AT HTE AET A X )
THE VICE-CHAIRMAN (SHRI BIPIN-

PAL DAS): Now, Prof. Swamy.

s AATCEA : JOEA § g wA A
wE A g P F @ @ A0 ag
wEgm g f@ s ¥ ...
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SHRI NIREN GHOSH: 1T want to

speak . . .
t

| TAATCA : AT AT FAZ TATH H
WEIT ¥R 2 %9 g ¥ ag faiws
g g w foegm 4@ § & @
e T &2 T oWy a1 gw 8 faAe Wt
B oa § ...

THE VICE-CHAIRMAN (SHRI BIPIN-

PAL DAS): But I have decided that you
should conclude.

Y O ;oW fegrgs &N 7

Srawmaw (ot fafawwe @)
g w3 wifso 4

Please complete now.
next speaker.

I am calling the

A TAATCEN : AW §Y g9 99 fea-
o H oA}, w4 awe @
T &\ @ 9% ¥ W GO e g )
w7 g fadas wogdr &1 oAmem, @ gEEr
WY Ao ) & oo @ fadew o oA
¥ 7 F A W@ g § omw ogAw Ay
CICEUIIGICE S S R B S E O
fadas wwgd 1 T@AT Fe W g, WifE
ag a8 ITEEATH FT AT FE 8 )
mg fadar w1 fRawr w@r & 7 wfadl
T | WX GTHIT & HgE AT 2, Q-
T Q@ ¥, @ A ogEe W g | AT
1947 & wgn o= G wfEn v sy
T B U AW A I L

SmweaR (st fafmom Tw)
TSHIE S, T | a8 76 qg A8y
g 1 ATLAR A F@7 a9 I FT @
fer #1% w aie e ® &) Ao @
F W § P R R G e
w® F

St IEACEY g WP WW U &
fag o =@, gk fAy g@ Hik Fwm ?
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JAFAETT
ST X fRqar awa fRar ?

M waAegn 10 fame fam oW
A sarar gAg far @1 91 § 9T A

ggacaw (st fafrom w) o W
43 W3¢ |
st AT § O d3 ST ) WK

as a presiding officet yuu should not say
like this. T 9@ Tq I 10 faae Far
T gax 12 fAe d@ & &5 w=W
Let the Secrctary say.

@ F ag v W g, faa fya afadi
1 fawt ¥ 9% #wNw &, 99 §% THREw
F ggi 9 W S owfgw ) = & d
qIH dE 9% F GEIEN FEH 99 GeNT §,
@R ¥ FAAT §, B G99 T R
fFur 2, 9% g9 & FH @@ 09 ¥ Fw
FTOT Afgw wiE 9w 7 92 ) § FE
9Ear § oA g7 #Y, fSed o it § 9Ew
FEY Gt 7 Hg g, 15,000 FAT To F
Fh9 F1aT 89 ¢ Foae Rag 1aade, aar-
AT GREL, g9 § F g9 FT, I FIA
a7 @1 fawrey & wifiw @9 Sifag
Fuay foara 2 w19 g1 I3fgw 0 WE @l
™R F AT 4 FUS To FAGU T 4T
FE FE ST g9 FEHA FT T TG FY
W 3 9% gUETX T WA g, 3g F9F g,
ag & FH 2 ) F AG GEIK 39 FW
F FEN—AEAT W@ S 9T - qgh
aF %gd F1 UR g 5 dag wsel A §a0
Ty FT IV AfgU, dHs 9wl AT W
T FX AT FUAT | SHI FogTg qg Sy
g% 33 F9ATU &, OF FA a0 AT A@ifzg
f& w&% § 1,000 To WX 1,500 To ¥
TATRT WE AL A, ARG qF A gAY
g averE g, A Fo A agfaaa &
e fammet 3% g9 %o A wuer GRET &
7 fax 9 o% 3w # foufy 7 gR, s
T Qs giHEAT T &g |
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W, qE g qeA e § A1 g
argew faar o7 o gaar gz iF 116 %o A
FRIR Agt qedt {77 & AAL A7 AT ArAEl
Tt 3z T FO ? AT 9% TN Ay
2 ° mugy g wr gsal Ft fRdt #%
W g, ArE A gl AT A aF W S
S AR ¥ g fEa w1 o@m@r s Owrog,
3Ty § qAT freTw ®T @m@r 9 wWro&,
WX FE AT EFY agar W W&
gTEl UEEl A q9E |

SR, T wfgard @ ar | § #k
A S g a7 AT F, FART IAHTAT ST
0 & WiT gaRr frRTr & @rar ST @
g1 TF W 4 37 a1 oA feafy
§ ot g aTE FoEr ;T wWelaA™ § 1
oF A9 & 3@ Afwd F a7 gy fFay @46y
& INEA F7A F, AT gAY Tgr owr g
a7 feae qT w47 & 1 WA A A feme aw
T WA &, 41 I FAC ;L T A9 FwET
TE 1 IR A AAF gEe w Apfaad
faett g€ &, gfaurd faet g€ & S71 +¢
0 A fFar T ? oW /AL w0 AT A4
FTT T Gr § AL ¥ ARG HT FaT AFT
ST R ? M AT OF ST qAA & WK
ANAT-A FT GIFT g

THE VICE-CHAIRMAN (SHRI BIPIN-
PALL DAS) : You have now taken 15
minutes. -

off ToTCRY @ 98 1 S99 990 FT 999
g1 3z 92 15 faaz AT ©F W= &Y am
@21 ¥3r 9T ar WIgd 9 AT owed g
T @ &7 F TIT F GAAAT R )
Gre R AR EC AT I e i O E
#& #oq@ sen ;@its gt g guesr
STAM A, E awwiima Ty §, wE
THdAT wEA g § | WA a9|y g Al
IAMEAT  FurdY  FANT, WHaa FY sgaeqr
T ML AT A gwAT W@ T o
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[ TwaRTE]
F wod g A woE giF wemE g
FW P W T ¥ @A A § F o
@ T fa0a® %1 A9 9 A | SEF! W
% ¥ faU 97 /s ¥ T F Ao 4%
o & WY F a9 9 G A TE
HEIER &7 a8 FETCgSATar 1 &L | a@T
gzar &1 faama g, @FAr w1 faqw ga,
agar 1 faarer gan, ST &0 faam ga,
ag a@R &0 gifas, ag  aE el
AfFT ST goETe w9 gI@ K[ A AW
Ful

siraq, & oTw wOq qifeEl § AT A
g wvgt o dwit ¥ wgAr G g @
§ @F dFr anfsw @ 9 WR @ F
frims w1 fdy v F faw s @
safs # gufsa w3 e I@n fay =d@
& s T ST oA WS g oW
&R & G99 2W FiF a8 aTRR A9
# TH Y@ I9 TX A FEE AT FY
T o wR O AW oawd o wh
oW i fagusw w1 AR faiw w3
I STTHT GF gFE F<T Y 5T § |

SHRI SUBRAMANIAN SWAMY : THIS
Additional Emoluments. ..

THE VICE-CHAIRMAN (SHRI BIPIN-
PAL DAS) : I hope you will not compete
with him in regard to time.

SHRI SUBRAMANIAN SWAMY: 1
will not seek any more privileges than
what the two Members have done.

SHRI RAIJNARAIN: If you request the
Chair, he will accede.

SHRI SUBRAMANIAN SWAMY: This
Bill is indeed one of the worst crimes, in
my opinion, perpetrated against the work-
ing class of this country. When we dis-
cussed the Budget in this House, the Fin-
ance Minister was categorically asked by
me whether the Budget deficit would be
Rs. 125 crores as he said. The Finance
Minister also categorically said that it
would be about that, Now, we have come to
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i a situation where even after the new taxes
"and new measures, the Budget deficit is
going to be at least Rs. 270 crores. It is
in this context that the Ordinance came; it
is in this context that this Bill to replace
the Ordinance has been placed before the
House. Why is it that tke Governmert
picked up 18 million workers of this coun-
try, in the urban sector? What crimes
have they committed? Have their wages
gone up? In this House, the Labour Mi-
nister said in reply to a question that the
wages of labour today, in their competition
with the cost of living index, are 1 per
cent lower than they were 10 years ago.
And if you go by the correct index where-
by waging is proper, whereby labour is
giver its proper wage, then the wages of
labour today are 15 per cent below what
they were fourteen or fifteen years ago.
Or, it is the Government’s position that
while in other couniries wages are coming
down and in our country they are not
coming down enough? That also is not
correct. JIn every courtry, without excep-
tion, in the last 25 years, wages have risen
at least by 100 per cent. And here in
India wages have dropped by 1S per cent.
Or, is it that wages are becoming a bigger
and bigger fraction of production and value
added and so we must now curb the share
of wages, the amount of morey given to
the workers? Here again the facts show
that the share of wages in value added
has been consistently coming down. Ac-
| cording to Reserve Bank statistics, the
share of wages in production and value
added kas also come down. The share
of wages in value added in 1950-51 was
55 per cent. Today it is 38 per cent. At
the same time, the share of managemert,
excluding perquisites, hos gone up from 2
per cent to 14 per cent. Here again, la-
bour cannot be held responsible. Labour
goes on strike for additional wages and
this is bringing down industrial produc-
! tion, can this be a reason? Again this
is not a reason. You look at the facts.
At the most, 10 to 15 per cent of the
man-days lost in industry is due to the
workers going on sirike for higher wages.
So, that again is not true. I have read
the Prime Minister’s speech in Bangalore.
I do not know whether she wrote it herself




129 Additional Emoluments

or somebody wrote it for her—more likely
somebody wrote it for her. She
talked about wages and productivity
An impression is being created that some-
how the productivity of the workers is not
going up, but wages are going up much
faster. 1 may say that the productivity
of the workers has gone up since 1950
consistently at an annual average rate of
3 per cent, but wages have not gone up
correspondingly. If we pay the workers
according to their productivity increase,
then they are due for a minimum increase
of 70 per cent in wages just to compensate
them for the increase in productivity, At
the same time, surprisingly or not so sur-
prisingly when you look deeper, the pro-
ductivity of capital has gone down by 6
per cent per year, and excess capacity is
growing and there is unemployment among
the labour force. I can understand a
country where there is excess capacity but
they have not enough people to run the
industries. For example, in Uganda, we
are told, there are lots and lots of facto-
ries, but therc are not people to run them.
some Indian people were running them
but they have been kicked out. Or, I can
understand a situation as in Indonesia
where there are lots and lots unemployed
labour force, but there is no industrial
capacity. India is the only country in the
world which has both unutilised capacity
—on a three-shift basis, at least 80 per
cent—and 4-1/2 crores of unemployed
workers, 20 per cent of your labour force.
So here again this cannot be held as a
reason against the workers. Or, it is per-
haps that the other sections have not im-
proved as fast as the organised sector?
That again is not true. The Pay Com-
mission itself says that the maximum-
minimum income ratio in the organised
sector was 1:5 in 1950 but it was 1:18
in 1970. So, why is it that they picked
on labour? Why is labour held responsi-
ble for the present situation? I know
they picked on labour because it is a con-
venient scapegoat for them for every eco-
nomic failure. I am sorry the present
Finance Minister has not lived up to the

reputation which he built for himself in |

the Home Ministry. Perhaps, I am told,
42 RSS/74—5
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he is due for a transfer. That will be a
very good thing because in this Ministry
consistently since he came to hold this
office. things have got worse and worse. I
do not know if they can find somebody
else in the party, within the structural
constraints they are operating, to put things
right. It does not seem so. Obviously,
therefore, some excuse has to be advanced;
50, put the blame on labour.

In this House the Railway Minister had
said that the bonus demand of the rail-
way workers, if conceded, would cost Rs.
450 crores. The factual situation is, it
would cost only Rs. 40 crores. The total
wage bill of the workers in the Railways
is Rs. 480 crores and one month’s salary
comes to Rs. 40 crores. Now, even if we
accept the wild estimate of the Railway
Minister, they have ended up by spending
Rs. 600 crores—it cost the Indian eco-
nomy Rs. 600 crores—so that they could
deny the railway workers the right to get
Rs. 450 crores. Even if you had given
them Rs. 450 crores—you do not have
to give Rs. 450 crores; you have to give
only Rs. 40 crores—they would have been
working with a great deal of enthusiasm
and production would have gone up, and-
you would have saved at least Rs. 150
crores which we have now lost for ever
because of the policy of the Government.
Today, it appeared in the newspapers that
the present privileges that the Air India
Pilots are enjoying amount to Rs. 75
lakhs. The Governmetit must take them
away and in order to take them away,
they are willing to forego 5 crores of
rupees which will be a loss for ever to the
economy because these 5 crores of rupees
could have been invested. (Time bell rings)
1 must say that this is indeed a very sad
day that we have passed such an infamous,
dark, dirty and mean-minded Bill. I am
really very sorry on behalf of the working
class,

SHRI NIREN GHOSH : Sir, this is the
blackest measure ever going to be passed
by parliament since Independence. This
|is being passed by a Government which
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are a minority in the people, though in the
Parliament they may be in majority. This
is a Bill passed on utter falsehood in
order to befool the world that it will fight
inflation. No. It will increase inflation.
It will not deflate. It will inflate.

T will now give some of the figures and
ask the Vice-Chairman to bear with me
a bit because I have not spoken in the
first reading. The share of the salaries
and wages in the gross value of industrial
production in the manufacturing sector was
only 14 per cent in 1970. The position
has not changed since then. According
to the annual survey of the industries,
salaries as percentage of value added by
manufacture declined from 55.8 per cent
in 1961 to 53.3 per cent in 1969. Accord-
ing to the Natioral Labour Commission,
per capita productivity of workers increas-
ed by 63 per cent between 1952 and 1964.
The real wages remained static during the
same period and afterwards the index of
real earnings fell from 103 to 99 in 1971.
On the other hand, fantastic surpluses
have accumulated with the large monopoly
houses. For example, the 1.CI. had 3
crores of rupees in 1970, Rs. 2.50 crores
in 1971 and Rs. 7.50 crores in 1972. The
profits of Shaw Wallace companies in-
creased by more than 90 per cent in 1973
compared to 1972. During the period
from July 2, 1973 to July 12, 1974, the
wholesale prices of cereals increased by 42
per cent, the price of wheat by 65 per
cent and the retail price of all the com-
modities by 100 per cent. The Govern-
ment does not give any guarantee that the
impounding—of course, it means cut—will
lead to automatic containment of inflation.
In fact, the price rise is taking place every-
day.
spite of this ordinance. As it is, the real
earnings of the working class have fallen
by 4 per cent from 103 to 99, as I said
earlier. This is the position. Monthly
wages of cotton textile workers have gone
up by 6 per cent from Rs. 283/- to
Rs. 300/- whereas the index for Bombay

Inflation is taking place everyday in'
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has gone up by 20 per cent. The All-
India Consumer Price Index has reached
294 points in 1972 showing a rise of 50
per cent over the index two years ago.

Money supply in 1972 increased by 17
per cent, that of wholesale price by 13 per
cent; in 1973 money supply rise by 14
per cent, but wholesale price by 24 per cent
i.e. price rise does not depend on volume of
money supply. The whole basis of the
Bill is, therefore, wrong.

The Economical and Political Weekly of
Bombay has observed. The Government
apparently felt that it would not be able
to sell this obnoxious Ordinance which
amounts to a partial wage freeze to Gov-
ernment employces as well as the organised
working class in the public sector and pri-
vate sector without taking some measures
seemingly directed against the richer sec-
tions; hence the temporary Restriction on
Dividends Ordinance.

I have given some figures. This theory
of wages chasing prices is absolutely bun-
kum. This is a theory started by the Gov-
ernment deliberately. Whatever price rise
is there is as a result of inflation. Tt is
following inflation. It is rot due to wages
that prices have gone up. 1 have proved
it to the hilt. Now the victims of inflation
are further victimised so that nothing re-
mains to them.

Perhaps Government think that they are
witnessing the twilight of the working class
movement after the Railway strike, Well,
it might well be that we are living in the
twilight of Indira Raj i.e. directly opposite
thing might be true as well. Let them
ponder over it. How did this Bill come

about ? Does Mr. Chavan know about
it? Does Mr. Jagjivan Ram know about
it? Does the Home Minister know about
it? None. Behind their back, the Cabi-

net Secretariat and the Prime Minister had
something to do. After Indira Gandhi’s
meeting with Kissinger in Tehran, the
green signal against the working class was
given. The green signal was to crush the
Railway strike. You could have given them
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Rs. 150 crores. But you lost Rs. 2,000
crores. The understanding was that let
loans flew and let foreign private invest-
ment flow. And this Bill is U. S. Indira
product in order to crush the working
class. It is a hybrid product. That is
what we have come to. They do not know
it. Now there is only one person in the
Government i.e. Shrimati Indira Gandhi.
All others are show pieces. You are a
show piece. Jagjivan Ram is another show
piece. All others are show pieces. No-
body counts in the Government. This is
one-person Government. She, directly with
the help of the Cabinet Secretariat, gives
one explanation today ; another explanation
at some other time. modifies the Ordinance
on another day. All these things he does
not know even. Yet, he is supposed to
belong to the Congress High Command
Mr. Chavan is supposed to belong to the
Political Affairs Committee. A wonder-
ful lot. Wonderful Government you are
running. Now, this Ordinance has been
promulgated. Even at this stage, the final
stamp of approval is taken illegally be
cause you do not represent the majority of
the people. The minority is seeking to
crush the entire Indian people. The pass-
ing of this measure is not done in a de-
mocratic way. This is not a democratic
procedure at all. Do you think that the
people will tolerate it ? All these measures
are to stop inflation. I will echo the voice
of Shri Bhupesh Gupta.

Smt. Maragatham Chandrasekhar one of
the General Secretaries of the Congress, in-
troduced a blackmarketeer to the Food &
Agriculture Minister Shri Fakhruddin Ali
Ahmad, now President of India. So the
President should not give assent to this
Bill. But has he the moral courage ? But
I know that he is only a rubber stamp. I
know that he is only a rubber stamp and
he will act as such. I tell him that this
President is a rubber stamp.

SHRI OM MEHTA : Sir, he should not
speak about the President like this.

AN HON. MEMBER: Sir, he should
not have spoken like this.
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SHRI NIREN GHOSH: What you
should rot have done and what you should
do—these have been made abundantly
clear to the whole world. Now. what
about the woiking class and what about the
people? The entire working people have
been attacked. There will be a struggle,
defensive and offensive, constitutional and
unconstitutional, legal—you may call it
legal ; but in our view it is illegal—and this
will continue. You have lost about two
thousand croies due to the railway strike
and you have brought the economy to
shambles. It might well be that you will
lose another two thousand crores. Well,
the US is giving you a long rope and per-
haps, these Bills, these black Bills, that
you are passing form the long rope that
is being given to you to hang yourselves
with. We will watch how you hang
yourself and we will watch and the people
will watch. The people and the working
class will give you a helping hand and
will give you a longer rope to hang your-
selves with. There is no doubt about that
at all.

Now, there will be a fight against the
taxes, against the indirect taxes, against
the new railway imposts on the common
people through the new Budget, the new
Income-tax and so on. Food riots will take
place in the country. Already there are
deaths and starvation deaths are being re-
ported. There will be struggles for land.
Sir, there is rampant corruption. This
Bill can only be cleared by that person
whose  daughter-in-law and whose son,
Rajiv, have built a S5-star hotel in Italy
with the help of the black money of the
Prime Minister. 1 accuse, [ accuse her.
In the name of Sonia it has been done.
Only such a person can clear such a Bill

THE VICE-CHAIRMAN (SHRI
BIPINPAL DAS): Please wind up now.

SHRI NIREN GHOSH: These diverse
struggles will converge together and form
the onrushing current that will swept away
stinking debris that is called the Govern-
ment. Let the curse of the entire people
of India be upon this Government, this
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anti-Indian, reactionary, extremely reac-
tionary, right reactionary, Government. Let

the curses of the people be upon this
Government.
SHRI N. G. GORAY (Maharashtra):

Sir, it seems that the battle is launched
from row on and the fate of this Bill will
not be decided in this House, but will be
decided outside. ..

SHRI NIREN GHOSH: Yes. That is
why I have not moved my amendments.
.Let me tell you, T will move my amend-
ments in the fields and the factories.

SHRI N. G. GORAY : Sir, I have been
patiently listening to this debate and I had
expected that from the Government side
at least one or two Members will get up
and really give a good defence for this
Bill. But I was very much disappointed.
The only good speech that came was from
Mr. Manubhai Shah. But I would like
to point out that the major thrust of his
speech was in favour of more and more
agricultural production. Even his elo-
quance was not adequate to convince us
as to why this particular Bill had been sub-
mitted for the consideration of this House.
Sir, my friend, Mr. Rajnarain, tried to
"compare the present Government with
Mohamad Tughlak. Then he said that it
was like an ostrich. But I won't subs-
cribe to that view, because Mohammad
Tughlak was a mad man. This Govern-
ment is certainly not mad. Ostrich is
known for its blind policy of not seeing
what is ahead. T do not think this Gov-
ernment is blind. This particular policy
has been adopted with a certain deliberate
objective, and we have been told, Sir, that
this is part of a package programme to
fight inflation. This is exactly what we
are trying to understand : Where does the
workers and their emoluments come in?
Are they the cause of inflation? Or are
they the victims of inflation? I heard,
Sir, that the Government themselves admit
that workers are not the cause of it. If
you admit that they are not the cause
they arc the victims, why is it that you try
to penalize the workers? Why is it that
you are trying to cut their wages? Why
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is it that you are trying to mop up some-
thing from their hard-earned earnings?
Nobody has given me a satisfactory ex-
planation . ..

SHRI RAJNARAIN :
ness . . .

SHRI N. G. GORAY : I thought that
perhaps the Government has, because of
the developing and enveloping crisis, lost
its bearings. It has tried to fight every-
body. It is secing devils and monsters on
every side...

SHRI RAJNARAIN : That is madness. ..

SHRI N. G. GORAY : Where the mon-
sters are, they do not locate them. If they
locate them, they do not deal with them.
They are trying to catch thesc imaginary
monsters who, in their opinion, are adding
to the inflation.

While I was listening to this debate,
when I tried 1o understand the arguments,
I was reminded of two world famous
characters in a world famous noval writ-
ten by Ceravantes about Don Quixote and
his friend, Sancho Panza. They were good
people. Honourable people. People with
high objectives. They wanted to rid this
world of monsters and devils and bad ele-
ments. And, therefore, in their enthusiasm,
they tilted at the windmill. This is what
this Government s doing. That has
umused me. The whole Cabinet knows
fully well that it is black money, it is the
smugglers, it is the profiteers, it is the hoar-
ders, who have brought about a complete
collapse of our economy. Sir, the Finance
Minister is on record as having said that it
is the parallel economy that is ruining this
country. Sir, two or three days back the .
Home Minister of Maharashtra said in the
State Assembly that when they asked the
Central Government for powers to check
the activities of smugglers the Central Gov-
ernment do not give them enough powers.
‘That is his statement as reported in the
Press. You know the western coast of
Mabharashtra is a wonderful land for smug-
glers; it is a paradise for them. So is the
Gujarat coast. You must be reading that
raids are being carried out and crores of
rupees are being unearthed.

Out of mad-



Additional Emoluments

137 [RATYA

Therefore, I would like to plead with
this Government—1 do not want to curse
you, I do not want-to abuse you, but I
want to plead with you—why is it that you
are hitting an element which is the most
important element in the whole of our
industrial sector, namely, the workers?
What will you gain by hitting them ? What
will you gain by making it impossible for
them to live in an honourable way ? What
will you gain by compelling them to take
a position of confrontation ? We are now
discussing and passing this Bill. Only two
days back, almost all the Central Tiade
Unions came here, excepting those belong-
ing to the INTUC and AITUC, and deci-
ded to take up this challenge. Is it this
situation that you are working for ? If you
are going to gain about 450 crores of
rupees by these measures, I am sure that
if throughout India a chain of strikes,
conflicts and confrontations comes up,
then you will be losing thousands of croies
of rupees. The' whole economy will be
crippled and it will be a sorry state of
affairs.

SHRI BHUPESH GUPTA: They will
be able to suppress them with the D.LR.
and MISA.

SHRI N. G. GORAY : I do not know.
1 do not think they have got such dreams.
1 do not think that this is their plan. They
might have suppressed the railway strike.
But they cannot suppress the entire trade
union movement in this country. It is not
possible. Therefore, I would like to know
that when the whole economy has come
to a standstill and stagnation with not more
than 1 per cent of the growth rate per
annum, what are you going to gain by
this measure ? If you had left the workers
alone and if you had approached them
and told them that this was the state of the
economy and unless all of us put owr
shoulders to the wheel, we could not res-
cue the economy, it would have been diffe-
rent. But instead of taking this approach,
accepting this policy of persuation, con-
ciliation and striking a brotherly and fra-
ternal attitude, you are saying, “All right,.
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we know that you are hard hit, but we
want to hit you harder.” This is some-
thing that I am not able to understand.

Sir, I had hoped that those progressives
in the Congress who follow the Marxist
ideology in the Congress and those who have
entered the Congress to change it from with-
in would raise their voice. There are quite
a few such people in the Congress because
almost all the parties of the left have lost
to the Congress. The voices of those who
went and joined the Congress in order to
attack it from inside instead of attacking
it from outside seem to have been muted
voluntarily or because of compulsion. But
1 must tell you that those of my friends
who are still radicals and who believe in
progressive ideologies, are committing a
sin by keeping quiet. There is a time when
people must assert themselves, no matter
which party they belong to. This was a
time when they should have got up and
said that this was a wrong policy and a
counter-productive policy. This is a self-
defeating and self-stultifying policy. Instead
of saying that, they are kecping quiet and
they seem to be very happy that they were
going to pass this Bill in spite of the oppo-
sition. You will pass this Bill. But, at
what cost? I want Mr. Chavan to count
the cost. He is a very cantious man. I
| know that. But I do not know what has
happened to his caution. He has always
been cauntions. 1 know thut because he
has dealt with us in Maharashtra. He has
tried to understand the other man’s point
of view. He is not a man of conflict. He
is a man of peace. But what has hap-
pened to him? [ do not want to say any
harsh words because thcy will not bring
any dividends. But again and again, 1
will try to tell you that if you just look at
it, the best remedy to mect the situation
was (o look towards production. There
are any number of sectors that I can point
out where we are losing production in
thousands and millions of tonnes because
our factories and our plants are not
working. Sir, T will just tcll you, for in-
stance, about electricity. Because our
thermal stations are not properly maintain-
ed, because they are not running to capa-
city, we are losing thousands of tonnes of




Additional Emoluments

139

{Shri N. G. Goray]

saleable steel. And why? Is it because
there is no skill in the country? There
is enough skill in the country. The Tatas
are producing twice as much electricity per
installed kilowatt hour of what w¢ are pro-
ducing in our public sector undertakings.
Why can’t it be done? The shortfall in
electricity affects production all along the
line. And the shortfall is there in ferti-
lizers, it is there in coal production, it is
there in paper, it is there in cloth, it is
there in yarn. Aand everything is going
down. Why don’t you approach them,
why don’t you ask the officers and techno-
crats to see that this production of power
will be maintained ? 1f you do that, then
you will find that there is no need to nibble
at the little income that the workers are
getting every year, every month, and every
week. But you are approaching the whole
thing from the wrong end. You are not
trying to optimise production. Because the
productior. is less and it is not to its capa-
city, you find that there is a shortfall. Be-
cause of the shortfall in production, prices
rise and to check the prices, instead of
increasing the production you are hitting
the workers who are working in the fac-
tories.

Then, Sir, we come to the smugglers.
This is not what the opposition papers are
saying but everyday you will find that this
thing is appearing in the press. [ have got
a copy of the Hindustan Standard of Thurs-
day, the 29th August, 1974. It
“Black money blooms...”

That is about Calcutta.
Calcutta is changing.
crores of rupees. But who are owning the
big flats, the big skyscrapers? It is the
blackmarketeers. So, Mr. Chavan,” it is
there that you must hit.
monsters who are making it impossible for
us. It is they who are cornering sugar, it
is they who are cornering cloth and every-
thing. You say that this measure is for
checking inflation. While you are talking
of checking inflation, right in Delhi, sugar

says,

These are the |
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openly tell us this, If I were to say, if
the Opposition were to say, “Why is it
that you are leaving 30 per cent of sugar
output for the open market, you bring that
entire production under levy, give us a
ration and do not allow anybody to sell in
the open market,” we can live without
sugar, we can live with a little sugar.
Countries have dome it—in FEngland for
five years, not for one year but for five
years, people were going on with a spoon-
ful of sugar per day. Let us do that sacri-
fice. You make an appeal to the entire
country. And I am quite sure everybody
—because they are patriots—would res-
pond to it. But you decliberately allow 30
per cent of sugar to remain in the open
market with the resuit that it is sold at
Rs. 6 per kilo. This is where the black
money is accumulated. Those six rupees
are not going to be accounted for. So.
there are innumerable ways of dealing with
inflation provided you want to do it. If
you want to hit the common man, then 1
tell you, Mr. Chavan—I think it is not
deliberately but unwittingly, perhaps—you
are creating a situation of crisis in -this

"country. That crisis is already there. Let

not that crisis develop into a catastrophe.
That is what T want to say. You can yet
save the situation. Even if the Bill is
passed, you can say that it is kept in
abeyance. You can do that. But for
God’s sake, don’t throw a challenge to the
working class. I do not know whether

; your triumph over the railway workers has

made everyone of you swollen-headed. You

" think that you put down the railway wor-

The skyline of
You are 1'nvesting‘1

is being sold at Rs. 6 per kilo. And the
grocer tells us to buy ten kilos. When we
ask, why, he says that after a week or
two, it will be Rs. 10 per kilo. They !

. against

kers, so you can put down every worker. ... -

who tries to raise against your policies.

But, do not do that. TIf the entire work-
ing class decides to confront you, I do not
know whether they will succeed or not.
But, T am quite sure that they will com-
pletely paralyse the whole economy of the
country and this will be a penny wise and
pound foolish policy. For God's sake do
not follow this policy. That is all that T
want to say.

SHRT BHUPESH GUPTA: Sir, in protest
this measure we all walk out.
(Interruptions).



141

st stay www @ oS g ¥
AT qET & ST F 99 qTH-AI9E F@T
B!

st ToATeEw ;39 faw & ogwew o
St TwgEaA T & AWM FogAR F
AT ™ #7eq ¥ <@ ™ Wed T AW
2 AR wWfag & 739 &1 @M FA AT
TEE
SHRI N. G. GORAY: Sir, T would likc

to listen to Mr. Chavan, but 1 will first
go out,

SHRI Y. B. CHAVAN:
want to isolate others.

You do not

(At this stage some hon. Members left the
Chamber)

SHRI Y. B. CHAVAN: Mr. Vie-
Chairman. Sir, this House has considered
this Bill for more than, I think, 7-8 hours.
They have gone into the details of all the
clauses and moved many amendments and
now, again, on the third reading, we have
gone into some problems that were
examined at the time of the first read-
ing.

Sir. one point which the hon. opposition
Members tried to emphasise—I think there
seems to be some sort of a wrong impres-
sion in their mind and they are working
under some sort of an obsession, if I may
say so, I do not like to use strong words,
but there is some sort of an obsession—
ihat this is something which is meant to be
an operation against the working class. Sir,
1 would like to emphasise humbly with all
the humility at my command and to repeat
the same thing that T have said in repiy to
my speech to the first reading, that this is
not an attempt at wage freeze or wage cut.
1 have heard hon. Member Shri Goray also
just now and I am really surprised as tc
how it can be called a wage cut or a wage
freeze.
freeze comes up when one starts thinking
that all wage negotiations are stopped. We

Sir, the basic point about wage
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have not even indirectly tried to indicate
anything in that direction. On the contrary,
we have said that they are certainly and

completely free to carry on their wage
negotiations.

| The formula on which the increase in the
dearness allowance is accepted for the
Government employees as a result of the
recommendations of the Pay Commission
has been protected. As far as the agreements
of other employer-employees are concerned.
they are also protected. What exactly has
been done is that in case of the additionality
of the wages and in case of the additionality
of the dearness allowance, which would be
sanctioned after a certain appointed date,
those will be put into an account as the
savirg of the workers. This is not a wage
freeze. Certainly, there is an elemest of
compulsion for saving the money which will
be returned to them after some time with
an increased rate of interest. Can this be
called a wage freeze or a wage cut? We
have never said that. this is because infla-
tion is the result of anything that the
workers have done. We have never said
that. On the contrary, Wwe have
said and repeatedly said that this is
because a certain situation has arisen in the
economy whereby there is a shortage of
wage goods and when there is a shortage of
! wage goods and when there is a pressure on
demand, naturally the people who suifer
most are the people belonging to lower in-
come groups. that is, the working class,
That is why I said the working class is the
first victim of this inflationary pressure.
. Now, if they are to be protected, the only
way to protect them is to stabilise the prices
or to see that the rate of increase of the
rate of inflation is controlled, at least, to
some extent. This is exactly what we want
to achieve.

‘ If this is to be achieved, then, Sir, as far
as 1 see—I expected this from an econemist
| like Prof. Swamy—this has to be done and
this can be done by certain efforts, certain
steps that we have taken on the side of
| morney supply. It is not only the working
| class we are trying to appeal to and asking

.
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them to save money on this account. We
are asking the income tax payers also. We
will be considering another Bill immediately
after this Bill is passed. We have taken
certain steps in the field of dividends also.
Sir, we have also taken steps in resource
raising. There we are also trying to raise
the prices of some rare commodities which
are a cause for black-marketing—as the
hon. Member has said, some sort of a
windfall income to many classes—and we
are trying to share with them. So, every-
time the question is brought about black
money and smuggling and what we
doirg about it. 1 am prepared to discuss
it. T wish I had more time to go into thess
things and you have got patience to listen
to all those details. But I have repeatedly
said this thing, that if at all we have to
deal with the question of smuggling and
black money—as I have said we have a
Paraliel economy—it is a very well spread-
out affair, a very deep-rooted affair. If we
have to deal with this problem we will have
to deal with it at every level of the econo-
mic activ'iy—at the production level, at the
distribution level and so on. For that
matter, we have said whatever steps we are
taking—administrative steps and legislative
steps. The only thing we have not agreed
to is their demand for demonetisation. 1
do not want to go intd> the question of de-
monetisation every now and then and re-
peat the same thing; it is a separate ques-
tion. I will have to deal with other prob-
lems.

As far as the question of creating a fesr
in the minds of those people who are taking
advantage of these, administrative steps are
being taken: The series of raids that we
are organising in the different important
cities are zlso giving reswts As far us
smuggling activity is concerned as the hon.
Member Shri Goray himself has said, prac-
tically in all the important coastal cities
steps are being taken. He mentioned about
a statement made by the Home Minuster of
Bombay. 1 have not seen that statement
but I would like to tell him that there is
no question of giving any additional powers
as such. As a matter of fact, T had dis-
cussions—very detailed discussions—with the
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Chief Minister and Mr. Sharat Pawar. What
they wanted was that there should be some
sort of an organised co-operation betwcen
the State machinery and the Central
machinery. I have accepted this in princi-
ple but it cannot be done only in the case
of one State; this organisation will have to
be done in the case of all the coastal States
and, for that matter, I will have to prepare
a scheme. I have told him that I will have
to prcpare a scheme und get it sanctionzd
by the Cabinet; I just cannot act off the
cuff or act as a Minister individually. We
are examining this matter. Even today, as
far as the law is concerned, they have gnt
all the powers to act. It is not as if we
have to give some more powers to them.
Even they were acting years before; the
State Police themselves organised certain
raids in helping the Central authorities; they
can do it even now. But they wanted scome
sort of additional co-operation so that they
can do it in a planned manner and that is
a very understandable proposition on which
we are working—-as to how we can iutple-
ment that. So, Sir. these efforts arzs being
made.

Now the question is, whether we want
any confrontation with the workers. None
at all! We do not want a conirontation
with the working class; it is not our inten-
tion. But if other people are finding un
opportunity to organise a confiontation, well
1 would say that will be a bad for India. s
this the way of fighting inflation?-—Only be-
cause they are in a position, in an organised
way, to paralyse the economy. If they say
thev certainly would like to do it and ask
“What will Government do?”, to say what
Government will do, I think, will be to
bring some, sort of wishful thinking in the
matter. I only wish, if one has at all to
do wishful thinking, the leaders of th:
working class will not tend themselves to
go in that direction.

This is all that I can say. Certainly we
are also people working in the working
class. Naturally it is not enough to pass
. a legislation; I quite see that point. It will
be our duty to go round and tell the work-
ing class and explain to them what exactly
i is being done for them. This is not a wage
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freeze; this is not a wage cut; this is not a
fight against the working class. We want
the co-operation of the working class in this
. important matter. We will tell them of the
other steps that we are taking; we will
contipue to do that. It is not our intent:on
to fight the working class; we want the co-
operation of the working class. This is all
that T want to say at this stage.

THE VICE-CHAIRMAN (SHRI BIPIN-
PAL DAS): The question is—

That the Bill be passed.

The questions were proposed.

- —

I. STATUTORY RESOLUTION SEEKING
DISAPPROVAL OF COMPULSORY
DEPOSIT SCHEME (INCOME-TAX

PAYERS) ORDINANCE, 1974,
(NO. 10 OF 1974)

. THE COMPULSORY DEPOSIT
SCHEME (INCOME-TAX PAYERS)
BILL, 1974

SHRI SUBRAMANIAN SWAMY (Uttar
Pradesh): Sir, I move—

“That this House disapproves the Com-
pulsory Deposit Scheme (Income-tax
Payers) Ordinance, 1974 (No. 10 of
1974), promulgated by the President on
the 17th July, 1974.”

Sir, this House has already discussed
piecemeal two Ordinances and the Finance
Bill and in each case the Finance Minister
told the House that we should not look at
the matter in isolation, that we should loock
at the whole picture and the object of all
these Bills and Ordinances is primarily te
control inflation. I think it has now be-
coine quite clear that the Government is not
primarily interested in controlling inflation
so much as to create a feeling that they are
Afying to do something about it. I dis-
approve of this Ordinance and I would
like this House to vote for disapproval
on three grounds. Firstly, the Ordinance
is illconceived. Secondly, its consequen-
oes are disastrous. If the objective was to
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control prices, then two days ago there
was a  graphic chart in the Indian
Express. . . EETOR L. s '

THE VICE-CHAIRMAN (SHRI BIPIN-
PAL DAS): Order please.

SHRI SUBRAMANIAN SWAMY: If
Members are not in 2 mood we can have it
tomorrow.

h

AN HON. MEMBER: Tomorrow

SurniGay.

SHRI SUBRAMANIAN SWAMY: We
can have it the day after. There is no need
to rush through.

SHRI KALYAN ROY (West Bengal):
Sir, I entirely agree with Mr. Swamy; we
can take it up on Monday.

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI OM MEHTA): I am sure
Mr. Kalyan Roy knows that even if we
have to sit late we have to pass this Bill
today.

DR. K. MATHEW KURIAN (Kerala}:
Let the Ordinance lapse; what is the harm?

THE VICE-CHAIRMAN (SHRL BIPfIN-
PAL DAS): You continue, Mr. Swamy.

SHRI SUBRAMANIAN SWAMY: Now,
Sir, the question is, does this Ordinance or
this set of Ordinances actually control
pricas? Those of you who have read news-
papers must have seen that two days back
the Indian Express gave a graphic cha:t
about how the prices have actually begun to
accelerate compared to the period prior to
the Ordinances Further what is more dis-
tressing about these Ordinances is the iact
that the motivation is political. Why was
this two-year period chosen? It is very
peculiar. As Mr. Dwijendralal Sengupta
po:nted out, the end of this period coincides
more or less with the beginning of the zlec-
| tion time. At that time a vast amount of




